
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORPIS COⅣ IⅣIITTEE… II ⅣIEETING NO。 14/81
DATED 04.10。 2016

Please Notc

For information of exporters, Norlns Cornlnittcc¨ II handles an cascs pCrtaining to

flxation/ratiflcation of nomls for Export Products falling undcr ITC(HS)Chapter 72 to

76,78 to 80,85.Communications in respect of cases/pcrtaining to NC¨ II may bc scnt

to cmdl address:nc2.dg■のllic.in

ln certain cascs the decision ofthc Norrns Conllnittcc rcfers to the Reconlrnendations/

Obscrvations/ Deflciencics rcccivcd frorn thc conccmcd Tcchnical Authority.

Whcrcvcr applicablc,a scanncd copy of such documcnt has bccn placcd atthc end of

the Minutcs,in running serial orders.The concerned flrm/company may go through

thc samc and rcspond accordingly.

Siinilarly,a scanned copy ofthe blank Standard Dcflciency Format,which may flnd a

refcrencc in NC dccisions, has also been attached in the end. This may also be

rcfcrrcd to by the concerned flrm/company and may be responded accordingly.

The Norrlls  Comlnittcc has takcn dccision only with respect to technical

aspect/、vastagc norms.Whilc rcdccming thc applications,RAs should chcck that the

app五cant has fulflllcd an rcquircmcnts as prcscribcd in policy/procedure including

t1losc in Policy Circulars No.50/2009‐ 2014(RE 2010)dated 28th Deccmber,2011,
Policy Circular No.14(RE-2012/2009-14,datcd 4th February,2013 and O.Ⅳ l.No.

01/92/180/Misc./Aヽ 4.13/PC―V1/10 datcd 15.04.2014 or any other provisions undcr

FTP/HBP for EODC.

(面 )

(iV)

'l'he Meeting No. l4l81 dated 04.10.2016 of Norms Committee-ll for the year 2016-
17 hcld on 04.10.2016 undcr the Chairmanship of Shri Jaikant Singh, Additional Director
General of Iroreign 'l'rade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign
'l'radc Policy 2015-20. 'l'he following members were present in the meeting:-

f轟桑r
亀督F7・・・

:lifilIIrcc

SIo No. Name & Designation Department

1. Shri K.K.'lewari, Industrial Advisor DHI

2. Shri S.K.Jain.DO DIPP

う
０ Shri S.K. Bhatnagar, Deputy Industrial Advisor MOS

4. Shri K.S. Sodhi, Asstt. Director (ME) MSME

5. Shri Ilaljit Singh, DDG DGFT

6. Shri Vinod Kurnar Kashyap, Irl'DO DG「T

Minutes of the Meeting No. l4l81 dated 04.10.2016 are confirmed by the members.



Case No.:6/16/81¨ ALC2/2012 Parり Name:CROMPTON    Mect No/Date:14/8ト
IGREAVES LIMITED,     ALC2/2016

04.10.2016

Status:
Deferred

HQ File

:01/81/050/00313/AM13/

Casc No.:7/25/81-ALC2/2012  Pary Name:GRAVITA
LTD,

RLA File               tic.No/Date:0310709777 Defer Datc:
:03/94/040/00129/AM13/      2009.2012             15112016

Decision : NC observed that DHI deficiency letter has been sent to company

28.06.2016. NC decided to wait for the reply of the company and defer the case.

The case stands deferred to 15.11.2016.

INDIA Meet No/Datc:14/8ト

HQ File

:01/81/050/00458/AM13/

Decision:NC obscrvcd
commcnts.NC decidcd to

that the reply of the company has been sent to
await their comments and defer the case.

RLA File

:13/24/040/00047/AM13/

ALC2/2016
04.10.2016

1ン iC No/Datc:1310041928

18.Ol.2013

‐
Status:

I Dcfcrrcd

Defer Date:

1511.2016

MSME for

The case stands deferred to 15。 11.2016.

Case No。 :73/24/81-ALC2/2013 Palty Name:MOTHERSON   Meet No/Date:14/81‐
SUMISYSTEMS LTD,     ‐ALC2/2016

04.10.2016

HQ File

:01/81/050/00461/AM14/

Decision : NC observed that the reply of the company has been sent to
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.:6/24/81-ALC2/2013 Patty Name:SIECHEM
TECHNOLOGIES PRIVATE
LIMITED

RLA File

:04/24/040/00192/AM14/ 127.112013

referrcd to DOTDecision:Thc application for thc abovc AA has becn

dccided to await their commcnts and defer the casc.

Thc casc stands defelTed to 15.11.2016.

Case No.:7/24/81‐ ALC2/2013  Palty NameiSIECHEM

HQ File

:01/81/050/00394/AM14/

RLA File

105/24/040/00295/AM14/

TECHNOLOCIES PRIVATE
LIMITED

RLA File

:04/24/040/00193/AM14/

Lic No/Date:0510371064

14.11.2013

Mcet No/Date:14/8ト

ALC2/2016
04.102016

Lic.No/Date:0410152322

Status:

Dcferrcd

lDefer Date:

15 112016

C&PC for

Status:

Dcferrcd

Dcfcr Datc:

15 11.2016

for comments. NC

Mcct No/Date:14/81-

ALC2/2016
04.10.2016

Lic.No/Date:0410152323

27.11.2013

rcfcrrcd to DOT

Status:

Dcfcrrcd

Defer Datcl

15.11.2016

HQ File

:01/81/050/00395/AM14/

Decision : The application for the above AA has been
decided to await their comments and defer the case.

The case stands deferred to l5.i 1.2016.

for comments. NC



Casc No.:30/24/81-ALC2/2013 Party Name:PILOT
INDUSTRIES LTD.

Meet No/Date:14/8ト

ALC2/2016
04.102016

Lic No/Date:0510375028

Meet No/Date:14/8ト

ALC2/2016
04.102016

Approved

Status:

Deferred

Dcfcr Datc:

15.ll.2016

vide D.O.

comments

Status:
Deferred

Defer Date:
t5.l1.2016

comments.

Status:
Deferred

HQ Filc

:01/81/050/00418/AM14/

Casc No.:84/24/81-

Al」 C2/2013

HQ「 ilC

10 HQ Filc
:01/81/050/00111/AM15/

RLA Flle

Party Name:TATA BP SOLAR MectNo/Date:14/81‐
lNDIA LTD.          ALC2/2016

04102016

RLA「 ile

:05/24/040/00327/AM14/      31 12.2013

Decision : NC decided to ratify the norms for the above AA as per MSME comments vide ID
Note No.- 1 3024 12 I /20 1 6-M M M&A-DC MSM E dated 24.09.20 l6(Copy enclosed).

RA may take suitable consequential action accordingly.

Lic No/Date:0710101901

:01/81/050/00472lAMl4l :0712410401003951AM141 04.02.2014

Dccision: 'l'he case has been relerred to MNRE for comments. MNRE reminded
letter dated 05.08.2016 to expedite their comments. NC decided to await their
and defer the case.

'l'he case stands deferred to 15.11.2016.

Casc No.:85/24/81-ALC2/2013 Paty Namc:TATA POWER  Meet No/Date:14/8卜    Status:
SOLAR SYSTEMS LTD.   ALC2/2016          Deferred

04.102016

HQ「ile                RLA Filc               Lic.No/Date:0710102050 Defer Date:
:01/81/050/00473/AM14/      :07/24/040/00413/AM14/      07.02.2014              15.112016

1)ccision:The casc has bccn refcrrcd to MNRE for comments.VINRE relninded vide

I).(). Icttcr dated 05.08.2016 1o cxpedite their comments. NC dccidcd to await their

comments and dctrthc casc.

′
l｀hc casc stands dcfcrrcd to 15.11.2016.

Casc No.:43/14/81¨ ALC2/2016 Parり NamelMAK CONTROLS MeetNo/Date:14/8ト
AND SYSTEMS PVT LTD.  ALC2/2016

04.10.2016

HQ File RLA File Lic.No/Date:3210072953

, :01/81/0501002941AMl71 :32l2ll040l00182lAMl41 07.02.20t4

Decision : The application for the above AA has been referred to DeitY for
NC decided to await their comments and defer the case.

'l'he case stands deferred to 15.11.2016.

Casc No.:14/3/81-A LC2/2014 Parり Name:TEMPEL
PRECISION METAL
PRODUCTSINDIA PVT.
LTD.,

RLA Filc

:04/24/040/00272/AM14/

Lic.No/Datc:0410156295  Defer Date:
17.032014              ■5.11.2016

the inforlnation as pcr DIPP UO No.Decision :NC decided to ask the firm to submit
1218312016-TSW/10 dated 4-10.2016 as under:

け

I i.i.i r



I' Information in respect of Sl. No. 3,4, 5, I I & llA of Standard Deficiency Format in
respect of export items at Sl. No. 7 to I I & l3 to 18.

The case stands deferred t0 15.11.2016.

Case No.:16/6/81‐ ALC2/2014 Party Namc:LS CABLEINDIA
PRIVATE LIMITED,

‐HQ File

ll :01/81/050/00170/AM15/

HQ File

:01/81/050/00257/AM15/

Case No.:20/15/81‐

ALC2/2014

HQ File

HQ File

:01/81/050/00502/AM15/

Case No.:45/15/81¨ ALC2/2014 Parり Name:SHREE― JI
POWERLINES

RLA File

:05/23/040/00004/AM15/ 08052014

rcferrcd tO DoT

Meet No/Date:14/81-

ALC2/2016
04.10.2016

RLA File

:34/24/040/00095/AM15/ 23072014

Patty Name:SMART CARDIT MeetNo/Date:14/81-
SOLUT10NS LTD.       ALンC2/2016

0410.2016

Meet No/Datc:14/81-

ALC2/2016
04.10.2016

RLA File

:03/95/040/00608/AM15/

Mect No/Datc:14/81‐

ALC2/2016
0410.2016

Lic No/Date:0510386026

Status:

Deferred

Dcfcr Datci

15.112016

for comments. NCDecision : The application for the above AA has been
decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.:3/9181-ALC2l20l4 PartyName:ApAR
INDUSTRIES LIMITED

Status:
Deferred

15.112016

tz Decision : NC observed that hard copy of the application of above AA not received from
the RA, Vadodara inspite of repeated reminders dated 17.8.2015,16.10.2015, 13.11.2015
and22.12.2015. NC decided to defer the case and send final reminder to RA, Vadodra and
in case no reply is received before the next meeting the case may be closed.

The case stands defened tol5.l1.2016.

Status:
Defe rred

RLA File Lic.No/Date13 11 0064957  Defer Datc:
:01/81/050/00477/AM15/      :31/83/040/00160/AM15/      091o.2014 15 11.2016

,. Decision: The Comments offered by DeitY vide UO No. l7(21)12015-lpHW dated'" 10.02.2016 were discussed by the Norms Committee. NC observed that there is no
punching loss as the same size of cards are being imported and exported. The wastage
account much on higher side and the Deptt. of IT may have a relook at tfie
recommendation in this case.

The case stands deferred to l5.l 1 2016.

Status:
Deferred

Lic.No/Date:0310790374  Defer Date:

20.10.2014              15 11.2016

Decision : DHI deficiency letter sent to company on 28.06.2016 seeking certain
information. No reply received from the company till date. NC decided to send a reminder
to company and defer the case.

The case stands deferred to 15.11.2016.

14

り F

Lic No/Datei34 10040390  Defer Datc:

4



Casc No.:12/18/81-ALC2/2014 Pany Namc:ZENITH
PRECIS10N PVT LTD.,

RLA File

:07/24/040/00347/AM15/

Meet No/Date:14/8ト

ALC2/2016
04.102016

Lic.No/Date:0710107288

24.12.2014

Status:

Deferred

Defer Date:

15.112016

MSME for

Status:
Deferred

Status:
Deferred

HQ File

15 :01/81/050/00631/AM15/

Dccision :NC observed
comments.NC dccided to

that the reply of the company has been sent to
await their comments and defer the case.

′
Fhc case stands dcfclTcd to 15.11.2016.

Casc No.:68/14/81¨ ALC2/2016 Parり NameiSTl‐ SANOH
INDIA LTD.

16 Decisio., : NC observed that hard copy of the application not received from the RA
concemed. NC decided to request RA, Indore to send to two sets of application alongwith
rclevant documents for consideration of the case.

'l'he case stands deferred to 15.11.2016.

HQ File

:O1/81/050/00319/AM17/

HQ File

18 :01/81/050/00674/AM15/

HQ File

19 :01/81/050/00675/AⅣ l15/

RLA File

:56/24/040/00021/AM15/

RLA Filc

:11/24/040/00004/AM15/

RLA File

i22/24/040/00088/AM15/

Lic No/Date:5610004516  Defer Date:

12.01.2015             1511.2016

Meet No/Date:14/8ト

ALC2/2016
04.10.2016

Mcet No/Date:14/8ト

ALC2/2016
04.10.2016

Closed

Decision : The Cornmittec noted that CLA, Delhi vide letter No. No.
051231401346/AMISIZALC-IICLA dated 14.01.2015 has informed that the above mentioned AA
has been issued on repeat basis. Based on CLA's Information, NC decided to close the case.

ILA may take suitable consequential action accordingly.

Casc No.:70/14/81‐

ALC2/2016

HQ File

:01/81/050/00321/AM17/

Casc No。 :55/18/81-ALC2/2014 Parり NameiVINDHYA
TELELINKS LTD.,

Party Name:SWIFTMET     Meet No/Date:14/81-
WIRE&RESIN PVT.LTD  ALC2/2016

0410.2016

RLA File               Lic.No/Date:0510392804
:05/24/040/00346/AM15/      13.01.2015

17

Decision : 'fhe application for the above AA has been referred to DOT for comments. NC
decided to await their comments and defer the case.

'l'he case stands deferred to 15.11.2016.

Lic.No/Date:1110028126 Defer Date:

19.01.2015              15.112016

Status:
Deferred

Casc No.:56/18/81-ALC2/2014 Party Name:JST STESALIT   Meet No/Date:14/81-
TRANSFORMERS PVT.LTD., ALC2/2016

.04.10.2016

Lic.No/Date:2210015181  Defer Date:

3001.2015             15.11.2016

Decision : NC observed that DHI deficiency letter has been sent to company on
28.07.2016. NC decided to wait for the reply of the company and defer the case.

´
「 he casc stands dcfelTcd to 15.11.2016.

1‐1嘔姿|■・:.、



Case No。 :2/8/81-ALC2/2016  Party Name:ABB INDIA
LIMITED

Meet No/Datc:14/8ト

ALC2/2016
04.10.2016

Lic.No/Datc:0710107777

10.032015

referred to DeitY for

IMeet No/Date:14/81-

ALC2/2016
04.10.2016

.Lic.No/Datc:0310795328

115.04.2015

been referred to ⅣISME for

casc.

Meet No/Date:14/8ト

・ALC2/2016
04.10.2016

Mcct No/Date:14/8ト

ALC2/2016
04.102016

Status:

Deferred

lDefer Date:

15.11.2016

commcnts.

IHQ File

20 :01/81/050/00166/AM17/

.HQ File

21:01/81/050/00507/AM16/

HQ File

22 :01/81/050/00074/AM16/

HQ File

23 :01/81/050/00214/AM16/

RLA Flle

:07/21/040/01099/AM15/

RLA File

:03/95/040/01051/AM15/

RLA File

:09/24/040/00535/AM15/
Lic.No/Datc:0910061983 Defer Datc:

06052015              15.11.2016

rcfcrrcd to DHI for commcnts.NC

Decision : The application for the above AA has been
NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No。 :5/24/81-ALC2/2015 Party Name:PHOENIX
INDUSTRIES PVT.LTD

Decision : The application for the above AA has
NC decided to await their comments and defer the

The case stands deferred to 15.11.2016.

Case No。 :1/3/81-ALC2/2015  Party Name:HARSHINI EPC
PVT LTD

Status:
Deferred

Defer Datc:
15.11.20r6

comments.

Status:
Deferred

Status:
Deferred

IDecision:The application for the abovc AA has becn

decided to await thcir comments and dcfcr the casc.

.Thc case stands dcfcrred to 15.11.2016.

Case No.:25/9/81-ALC2/2015 Party Name:TOSHIBA
TRANSMISS10N&
DISTRIBUT10N SYSTEMS

Rlン A Filc

:09/24/040/00110/AM16/

RLA File

:03/94/040/00377/AM16/

Lic.No/Date:0910062214  DefcSr Datc:

18.062015              15.11.2016

rcfcrred to DHI for comments.NC

Status:
Deferred

Decision : The application for the above AA has been
decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.:32/14/81¨ ALC2/2016 Party Name:JAY BHAWANI  Meet No/Date:14/81-
METAL INDUSTRIES     ALC2/2016

04.10.2016

HQ File

:01/81/050/00283/AM17/
Lic.No/Date:0310798078  Detr Datc:

11.08.2015 15 11.2016
24 Decision : The application for the above AA has been referred to DIPP fbr comments.

DIPP Representative present in the meeting informed that copy of the application not
received by them. NC decided to forward the copy of the application to DIPP for
comments and defer the case.

[



Thc casc stands dcfcrred t0 15.11.2016.

Case No.:1/21/81-ALC2/2015 Party Name:TRANSFORMERS McetNo/Date:14/81-
&RECTIFIERS(INDIA)LTD ‐ALC2/2016

.04.10.2016

‐HQ Flle

25 :01/81/050/00404/AM16/

HQ Filc

26 :01/81/050/00284/AM17/

HQ File

27 :O1/81/050/00323/AM17/

HQ File

28 :01/81/050/00412/AM16/

HQ File

:01/81/050/00535/AM16/

RLA File

:08/24/040/00138/AM16/

RLA File

:03/94/040/00634/AM16/

RLA File

:05/23/040/00363/AM16/

RLA Filc
:03/95/040/00470/AM16/

Lic.No/Date:0810135865 Defer Date:

17082015 15.11.2016

Decision : NC observed that DHI deficiency letter sent to firm on 28.6.2016 followed
with reminder dated 08.08.2016. NC decided to await their reply and defer the case.

Thc case stands deferred to 15.11.2016.

Lic.No/Date:0310800212

10.112015

Mcct No/Date:14/81-

ALC2/2016
04.10.2016

Lic.No/Date:0710109092

Status:
Deferred

Status:

Deferrcd

Defer Date:

15.11.2016

to DIPP for

Status:

Deferrcd

Defer Datc:

15112016

for comments. NC

Casc No.:33/14/81-ALC2/2016 Parり Name:JAY BHAWANl  lMeet No/Date:14/81-
METAL INDUSTRIES      ALC2/2016

04.102016

Dccision : NC observed that application for the above AA has been referred
comments. NC decided to await their comments and defer the case.

'fhe case stands deferred to 15.11.2016.

Case No.:72ll 4l8l - ALC2l20l 6 Partv Name:TTP
TECHNOLOGIES PRIVATE
LIM ITED

RLA File

:07/24/040/00237/AM16/ 2611.2015

referred to DHIDccision:Thc application lor thc above AA has bccn

dccided to a、 vait thcir comments and dcfcr thc casc.

1｀hc casc stands defclTed to 15.11.2016.

Casc No.:9/21/81-ALC2/2015 Pany Name:JAYBEE
LAMINAT10NS PVT LTD

Meet No/Date:14/8ト

ALC2/2016
04.102016

Lic No/Date:0510396451

Status:

Deferrcd

Defer Date:

15112016

for comments. NCDccision : The application for the above AA has been
decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

27.11.2015

refcrred to DHI

Casc No.:33/24/81¨ ALC2/2015 Party Namc:PHOENIX FOILS McctNo/Date:14/8ト
PVT.LンTD.           IALC2/2016

0410.2016

Approved

Lic.No/Date:0310800978
14.122015

Dccision :NC decided to ratify the norms for the above AA as per comments of MOS
vide UO No.2(2)/2015-TW-Vol-ll dated 03.10.2016 (copy enclosed).



RA rnay suitable conscqucntial action accordingly.

Case No.:17/24/81-ALC2/2015 Parり Name:ANGLO STEEL  Mect No/Datc:14/8ト Status:
DeferredPVT LTD, ALC2/2016

04.102016
‐HQ File              RLA File             Lic.No/Date:0310801043 Defer Date:

30 :01/81/050/00519/AM16/       :03/94/040/00734/AM16/       15.12.2015              15 112016

1Decision : NC obscrvcd that the reply of thc company has bccn sent to MSME for
comments.NC decidcd to awaittheir commcnts and deferthe casc.

The case stands defelTed to 15.11.2016.

Case No.:18/24/81-ALC2/2015 1Pa“ y Namc:ANGLO STEEL  Mcet No/Date:14/8ト
PVT LTD,              IALC2/2016

04.10.2016

IHQ Filc               RLA File              Lic.No/Date:0310801045 Defcnr Datci

31 :01/81/050/00520/AM16/       103/94/040/00735/AM16/       15.12.2015              15.11.2016

Decision : NC observcd that the reply of the company has bccn scnt to MSME fbr

commcnts.NC dccided to a、vaitthcir comments and dcfer the case.

.The case stands defcrrcd to 15.11.2016.

RLA Flle

:03/94/040/00731/AM16/

RLA Filc

:03/94/040/00733/AM16/

RLA Filc

:03/94/040/00732/AM16/

Lic.No/Date:0310801123

16.122015

Lic.No/Date:0310801126

16122015

Lic.No/Date:0310801122

16.12.2015

Status:
Deferred

Status:

Deた rred

Defcr Date:

15112016

MSME for

Status:

Dcfcrred

Dcfcr Datc:

15.112016

MSME for

Status:

Dcfcrred

Defer Datc:

11511.2016

MSME for

Case No.:16/24/81‐ ALC2/2015 Parり Name:ANGLO STEEL  Meet No/Datei14/8ト
PVT LTD,             ALC2/2016

04.10.2016

HQ File

32 :01/81/050/00518/AM16/

IHQ File

33 :O1/81/050/00521/AM16/

HQ File
34 :01/81/050/00522/AM16/

Decision : NC observed that thc reply of thc company has becn sent to

commcnts.NC decided to awaittheir commcnts and dcfcrthe case.

Thc case stands deferred to 15.11.2016.

Case No.:19/24/81-ALC2/2015 Parり Name:ANGLO STEEL  Meet No/Datc:14/8ト
PVT LTD,             ALC2/2016

04.10.2016

Decision : NC observed that the reply of the company has been sent to
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.:20/24181-ALC2l20l5 PartyName:ANGLO STEEL MeetNo/Date:14l81-
PVT LTD, ALC2I2OI6

04.10.2016

Decision : NC observed that the reply of the company has bcen sent to
comments. NC decided to await their comments and defer the case.

叫
，
■

′



'l'he case stands deferred to 15.11.2016.

Case No.:29/2/81‐ ALC2/2016

HQ Filc

35 :01/81/050/00029/AM17/

HQ File

36 :01/81/050/00527/AM16/

HQ File

37 :01/81/050/00530/AM16/

HQ Filc

38 :01/81/050/00531/AM16/

39 1:1)∫|):50/00022/AM17/

Dccision:NC dccidcd to

12/83/2016-´「 SW/39 dated

Patty NameiVIKARSH      Meet No/Date:14/81‐
STAMPINGSINDIA PVT.  ALC2/2016

Decision:NC obscrved that application for the above AA was referrcd

comments. NC decidcd to awaitthcir commcnts and deferthe casc.

′
「 he casc stands dcferred to 15.11.2016.

Casc No.:25/24/81-ALC2/2015 Pa■y Name:FCI OEN       Mcet No/Date:14/81-
CONNECTORS LIMITED   ALC2/2016

04.10.2016

LTD.

RLA File

:31/83/040/00125/AM16/

RLA File

:10/24/040/00081/AM16/

RLA File

:10/24/040/00082/AM16/

RLA File
:09/24/040/00390/AM16/

04.10.2016

Lic.No/Date:3110065796

16.12.2015

Lic No/Date:1010059345

17122015

Lic No/Date:1010059346

18.12.2015

Meet No/Date:14/8ト

ALC2/2016
04.10.2016

Lic.No/Date:0910063003
21.12.2015

‐
Status:

Deferred

Defer Datel

15.ll.2016

to DHI for

Status:

Deferred

lDefer Datc:

■5.11.2016

DcitY for

Status:

Deferred

Defer Date:

15.11.2016

DeitY for

Status:

Dcferred

Defer Date:

115.112016

DeitY for

Approved

I)ccision : N(3 obscrvcd that thc rcply of thc company has bccn sent to

commcnts.NC dccidcd to a、vaitthcir comments and dcfer the case.

′
「 he case stands dcferrcd to 15.11.2016.

Case No。 :28/24/81-ALC2/2015 Party Name:FCI OEN      Mect No/Date:14/8ト
CONNECTORS LIMITED   IALC2/2016

04.102016

RLA File               Lic.No/Date:1010059344
:10/24/040/00083/AM16/      17.122015

Decision : NC observed that the reply of the company has been sent to
comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 15.11.2016.

Casc No.:29l24181-ALC2/2015 Party Name:FCI OEN Meet Noi Date: l4l8 l-
CONNECTORS LIMITED ALC2I2OI6

04.10.20t6

I)ccision : NC observed that the reply of the company has been sent to
comments. NC decided to await their comments and defer the case.

'fhe case stands deferred to 15.11.2016.

Case No.:22/2/81-ALC2/2016 Party Name:THERMO
CABIン ES LIMITED

ratify the norms for the above AA as per DIPP comments vide UO No.
0411012016 as under:

,■‐:`
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●
Ｄ

4.

5.

6.

7.

8.

40

1. Net weight of export product may be specified as 5352 Kgs.
2. Words "Copper conductor, Voltage rating 600V" may be suffixed with the description of

export product.
3. Quantity of import item at Sl. No . I may be allowed as applied for i.e. 2044.08 Kgs.

inclusive of 0.25 o% wastage as claimed by the firm.
4. Quantities of import items at Sl. No. 2 & 3 may be allowed on net to net basis as

claimed by the firm.
5. Quantity of import item at Sl. No. 4 may be allowed inclusive of 0.30 o/o wastage as

claimed by the firm.

RA may take suitable consequential action accordingly.

Case No.:23/2/81‐ ALC2/2016 Party Name:THERMO      Meet No/Date:14/81-
CABLES LIMITED       ALC2/2016

04.10.2016

Approved

HQ File RLA Filc Lic.No/Date:0910063004

:01/81/050/00023/AM17/     :09/24/040/00386/AM16/     21.12.2015

Decision:NC decided to ratify the norms forthe above AA as pcr DIPP commcnts宙 de UO No.

12/83/2016-TSW/40 dated 04/10/2016 as underi

l. Nct weight of export products rnay bc spccifled as under:

Ｓ‐
．
Ｎ。

Net Export

VVeight

(KRs.)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss.)

Ｓ‐
．
Ｎ。

Nct Export

Wcight

(Kgs.)

Sl.

No.

Net Export

Wcight

(Kgs.)

l 250580 6 6508 2590 16 9414
つ
４ 31099 7 10142 つ

４ 1975 17 20.8

3 1557 8 20183 13 18998

4 7699 9 19605 14 4324

5 2755 10 648 15 3179

Words "Aluminium conductor, Voltage rating I 100V" may be suffixed with the

description of export products at Sl. No. I & 3 to 8.

Words "Copper conductor, Voltage rating I 100V" may be suffixed with the description of
export products at Sl No. 2 & 9 to 15.

Words "Copper conductor, Voltage rating 225Y" may be suffixed with the description of
export products at Sl No. 16 & 17.

Quantities of import items at Sl. No l, 5,7,9, ll, 13 & 15 viz. Aluminium 9.5

mm Rod (EC Grade) may be allowed as applied for, for export items at Sl. No. I
& 3 to 8 respectively taking clue from Engineering Table-5.

Quantities of import items at Sl. No 3,7J, 19,21,23,25,27 & 29 vrz.

Continuous Cast Copper Rod 8mm (Electrolytic Grade) may be allowed as

applied for, for export items at Sl. No. 2 &.9 to 15 respectively taking clue from
Engineering Tables-4 & 5.

Quantities of import items at Sl. No 2, 12, 14 & 16 viz. PVC Compound may be

allowed as applied for, for export items at Sl. No. 1, 6,7 & 8 respectively taking
clue from Engineering Table-5.

Quantities of import items at Sl. No 4, 6, 8, 10, 18, 20,22,24,26,28, 30, 32 & 34

viz. PVC Compound may be allowed on net to net basis , for export items at Sl.

No. 2 to 5, & 9 to 17 respectively as claimed by the firm. . Accordingly
quantities of import items at Sl. No. i8, 20 & 24 may be restricted to 14670 Kgs..
469.4 Kgs. & 1324 Kgs. respectively.

9. Quantities of import items at Sl. No 3l & 33 viz. Continuous Cast Copper Rod

(Electrolytic Grade) may be allowed inclusive of 0.25 0% wastage as clairned by thc
8mm
finn

10
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for export itellls at Sl.No.16で ■17.

RA rnay takc suitable conscqucntial action accordingly.

Casc No.:7/24/81-ALC2/2015 Party Name:PHOENIX FOILS IMeet No/Date:14/8ト
PVT LTDo            ALC2/2016

04.10.2016

41 HQ File
:01/81/050/00509/AM16/

HQ File

42 :01/81/050/00528/AM16/

HQ File

43 :01/81/050/00529/AM16/

HQ File

44 :O1/81/050/00525/AM16/

HQ File
45 :01/81/050/00277/AM17/

Casc No.:23/24/81-ALC2/2015 Paty Name:APPLE
INTERNAT10NAL

Dccision:NC dccidcd to ratify thc norms forthc abovc AA as pcr MOS comments

2(2)/2015-TW―VoHI datcd 03.10.2016(copy enc10sed).

Meet No/Date:14/81-Casc No.:26/24/81-ALC2/2015 Party Name:FC1 0EN

ALC2/2016CONNECTORS LIMITED
04.10.2016

RLA File

:03/95/040/00648/AM16/

RLン A File

:10/24/040/00089/AM16/

RLA Filc

:10/24/040/00087/AM16/

RLA「 ilc
:03/94/040/00724/AM16/

RLA Filc
:03/94/040/00812/AM16/

Lic No/Date:0310801276

22.12.2015

Lic.No/Date:1010059352

30.12.2015

Lic.No/Date:1010059351

30.12.2015

Meet No/Date:14/81-

ALC2/2016
04.10.2016

Approved

vide UO No.

Status:

Deferred

Defer Date:

15.11.2016

DeitY for

Status:

Deferrcd

Defcr Date:

15.11.2016

DeitY for

Status:
Deferred

I)ccision : N(3 obscrved that thc reply of thc company has bccn scnt to

commcnts.NC decidcd to awaitthcir commcnts and deferthe case.

´
「 hc casc stands dcfcrrcd to 15.11.2016.

Casc No。 :27/24/81‐ ALC2/2015 Parり Namc:FCI OEN       Meet No/Date:14/81-
CONNECTORS LIMITED   ALC2/2016

04.10.2016

Dccision : NC observed that the reply of the company has been sent to
comments. NC decided to await their comments and defer the case.

'l-he case stands deferred to 15.11 .2016.

Decision : NC observed that DIPP deficiency letter sent to firm on28.6.2016 followed
with reminder dated 08.08.2016. NC decided to await their reply and defer the case.

'l'he case stands deferred to 15.11.2016.

Decision : 'l'he Committee noted that RA, Mumbai vide letter No.
datcd 12.01.2016 has informed that the above mentioned AA has
basis. Based on RA's Information, NC decided to close the case.

Lic.No/Date:0310801624 Defer Date:

07.012016 15.112016

Closed

Lic.No/Date:0310801714

12.01.2016

03/94/40/812/AM16/120

been issued on rcpeat

Casc No.:26/14/81‐ ALC2/2016 Parり Namc:JAY BHAWANI  Meet No/Date:14/8ト
METAL INDUSTRIES     ALC2/2016

04.10.2016

Ｆ

　

」

ｏ



RA may take suitable consequential action accordingly.

Case No.:27l14l81- Party Name:JAY BHAWANI Meet No/Date:14/81-ALC2l20l6 Closed

ALC2I2OI6 METAL INDUSTRIES :04.10.2016

HQFileRLAFileLic.No/Date:0310801715
:01/81/050/00278lAMl7l :0319410401008211AM161 12'01'2016

46 Decision: The Committee noted that RA. Mumbai vide letterNo.03/94140/821/AM161120

dated 12.01.2016 has informed that the above mentioned AA has been issued on repeat

basis. Based on RA's Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:2/14/gl- parry Name:A-l FENCE Meet No/Date:14l81-ALC212016 Closed

ALC2I2OI6 PRODUCTS CO.PVT.LTD. 04.IO.2OI6

HQFileRLAFileLic.No/Date:0310801889
:01/81/050/002531AM171 :031941040100845/AMl6/ l9'01'2016

+z Decision : The Committee noted that RA. Mumbai vide letter No. 03/94l40/845/AM 16ll2O

dated 19.01.2016 has informed that the above mentioned AA has been issued on repeat

basis. Based on RA's Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:45/ l4lBl-ALC2t2Ol6 Party Name:MONTEX GLASS Meet No/Date: l4l8 l- Status:

FIBRE IND PVT LTD ALC2l20l6 Deferred

04.10.2016

He File RLA File Lic.No/Date:03 10801944 Defer Date:

o, :oitttosotoo2g6tAMITt :031951040100788/AM16/ 21.01-2016 1s'11'2016

Decision :NC observed that application for the above AA has been referred to DIPP for

comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.:34/ 24lBl-ALC2t20l5 Party Name:TATA PRECISION Meet No/Date: l4l81- Status:

INDUSTRIES (INDIA) LTD., ALC2l20l6 Deferred
04. 10.2016

49 uq nit" RLA File Lic.No/Date:5610004816 Defer Date:

:01/81/050/00 536lAMl6l :561241040100050/AM l61 22.01.2016 15.1 1.2016

Decision : DIPP D]L28.06.2016 reminder 08.08.2016

CaseNo.: lllytSl- PartyName:A-l FENCE MectNo/Date:14/81- Closcd

ALC2I2OI6 PRODUCTS CO.PVT.LTD. ALC2I2OI6
04.10.2016

HQFileRLAFileLic'No/Date:0310802026
:01/81/050/0O252lAM17l :0319410401008671AM161 25'01'2016

50 Decisior, : The Committee noted that RA, Mumbai vide letter No. 03/94l40/867/AM16ll19

dated 25.01.2016 has informed that the above mentioned AA has becn issued on repcat

basis. Based on RA's Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

う
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Casc No.:41/14/81¨ ALC2/2016 Party Name三 KIRAN UDYOG, IMeet No/Date:14/8ト
IALC2/2016
.0410.2016

Status:
Deferred

HQ File

:01/81/050/00292/AM17/

Dccision:NC observed

(ChCmiCal D市ision)for
casc.

HQ「 ile
:01/81/050/00517/AM16/

RLA File

:09/24/040/00600/AM16/

that application for the

comments. NC dccidcd

Lic.No/Datc:0910063175  Defer Date:

27.01.2016 15.11.2016

above AA has been referred to DIPP
to await their comments and defer the

Thc case stands dcfclTed to 15.11.2016.

Casc No.:15/24/81-ALC2/2015 Party Name:V01TH HYDRO
PRIVATE LIMITED

つ
ι

RLA Filc

:05/24/040/00530/AM16/

RLA Filc

:03/94/040/00856/AM16/

RLA F‖ e

:03/95/040/00761/AM16/

Party Name:JAY
BHAWANI METAL
INDUSTRIES

RLA「‖e
:03/94/040/00904/AM16/

noted that RA,NIIumbai

Mcet No/Date:14/81-

ALC2/2016
04.102016

Lic No/Date:0310802152

0102.2016

Status:
Deferred

Status:     |

Deferred  l

Defcr Datc:

15.11.2016

MSME for

CIosed

Lic.No/Date:0510397430  Defer Date:

28.012016              15.11.2016

AA has bcen rcferrcd to DHI for

the nrm to sublllit information as per

Decision : NC observed that application for the above
comments. 'fA, DIII present in the mecting requested to ask
S.No.ll of 'l'echnical details EN-4 of application form.

'l'he case stands deferred to l5.l 1.2016.

Case No.:21/14/81-ALC2/2016 Parり NameiFLASH FORGE  Meet No/Date:14/8ト
PVTlッ TD              ALC2/2016

04.102016

HQ Filc

53 :01/81/050/00272/AM17/

Dccision:NC obscrvcd that application for thc abovc AA has been refelTed to

commcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

Thc casc stands dctrrcd to 15.11.2016.

Casc No.:51/14/81¨ ALC2/2016 Parり Name:OETIKER INDIA Mect No/Date:14/8ト
PRIVATE LIMITED      ALC2/2016

0410.2016

HQ File

:O1/81/050/00302/AM17/

s+ Decision : The Committee noted that RA, Mumbai vide letter No.
031951401761/AMI6AIO NORMS/227 dated 02.02.2016 has informed that the above
mcntioned AA has been issued on repeat basis. Based on RA's Information, NC decided
to close the case.

RA may take suitable consequential action accordingly.

Lic.No/Date:0310802177

02.022016

‐Mcet No/Datc:14/81-ALC2/2016  Closed
0410.2016

Lic.No/Date:0310802205

03.022016

vide letter No.03/94/40/904/AM16/122

Casc No。 :28/14/81-

ALC2/2016

HQ「 ile
i01/81/050/00279/ノ Mヽ17/

Dccision:The Committcc

|:'



dated 03.02.2016 has informed that the above mentioned AA has been issued on repcat

basis. Based on RA's Information, NC decided to closc the case.

RA rnay takc suitablc consequential action accordingly.

Case No.:9/2/81-ALC2/2016  Parり Name:ELKAY
TELELINKS LTD.

RLA File

:01/81/050/00009/AM17/      105/23/040/00419/AM16/      04.02.2016

56 Decision : Nё
 observed that copy of the 8ondition shcct

import/cxport itcin not rcccivcd from thc CLA,Dclhio NC dccidcd

dcfcr thc case.

The case stands dcfcrrcd to 15.11.2016.

HQ File

Case No.:64/14/81-

ALC2/2016

HQ File

Case No.:27/2/81¨

ALC2/2016

HQ File

:01/81/050/00027/AM17/

Case No.:28/2/81-

ALC2/2016

HQ File

60 Case No.:53/14/81-ALC2/2016

ELECTRONICS PVT LTD  ALC2/2016
04.10.2016

RLA File              Lic.No/Date:0510397529
:05/24/040/00518/AM16/     .0802.2016

Meet No/Date:14/81-

ALC2/2016
04102016

Lic.No/Date:0510397504

Meet No/Datc:14/81-

ALC2/2016

Status:

Dcferrcd

Dctr Datc:

15 11.2016

(AA) with details of
to send a reminder and

‐Status:

Deferrcd

‐Defer

Date:

15.112016

02.08.2016.

Status:

Deferred

Defer Datc:

15 11.2016

to MOD for

RLA Filc Lic.No/Datc:0310802267

:01/81/050/00315lAMl7l :031951040100680/AMl6/ 05.02.2016
57 Decision : The Committee noted that RA, Mumbai vidc lettcr No. 03/95/40/680/AM l6No

Normsll/227 dated 05.02.2016 has informed that the above mentioned AA has bcen

issued on repeat basis. Based on RA's Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Party Name:REXNORD    Meet No/Datc:14/8卜 ALC2/2016 Closcd
ELECTRONICS&       04.10.2016
1CONTROLS LTD.

Parfy Name:U.K.B. Meet No/Date:14/81-

Decision : NC observed that DIPP deficiency letter has been sent to firm on
NC decided to send a reminder to firm and defer the case.

The case stands deferred to 15.11.2016.

Party Name:VE,M Mcct No/Date:14/8ト

TECHNOLOGIES PVT LTD.ALC2/2016
04102016

RLA File Lic No/Datei091 0063235

59 :01/81/050/00028/AMi7/    :09/71/040/00168/AM16/     1002.2016

Decision:NC obscrved that application for the abovc AA has bccn rcfcrrcd

commentso NC decided to awaitthcir commcnts and dcfcrthe case.

The case stands deferred to 15.11.2016.

Party Name:PHOENIX FOILS
PVT.LTD.

Status:
Deferredw

14



HQ Filc RLA File
:01/81/050/00304/AM17/      :03/95/040/00739/AM16/       10.022016

Decision:NC obscrved the rcply ofthe flrrn has been referred to

dccided to awaittheir comments and defer the casc.

Thc case stands dcfelTed to 15.ll.2016.

Case No.:67/14/81‐ ALC2ノ2016 Paty Name:STAIN LAY
INDIA PVT.LTD.

04.10.2016

Lic.No/Date:0310802445

Meet No/Datel1 4/8ト

ALC2/2016
04.102016

Lic.No/Date:0510397592

12.02.2016

Lic No/Date:1010059409

16.02.2016

Lic No/Date:1010059410

16.02.2016

Lic No/Datc:0910063284

17.02.2016

Defer Date:

15.11.2016

MOS for comments. NC

61

HQ File

:01/81/050/00318/AM17/

Dccision:NC decidcd to

12/83/2016-TSW/61 datcd

RLA File

:05/24/040/00561/AM16/

RLA Filc

:10/24/040/00106/AM16/

RLA File

:10/24/040/00107/AM16/

RLA Filc

:09/24/040/00629/AM16/

ratify thc norms for the above AA as per DIPP comments vide UO No.
0411012016 as urtdcr:

Approved

Status:

Deferred

Defer Date:

15.11.2016

to DeitY for

Status:

Deferred

Defer Date:

15 11.2016

to DeitY for

Status:

Deferred

‐Defer Date:

15 112016

to DIPP for

1. Export itern to contain 1000000 Kgs. of Non-Magnetic Stainless Steel Circles Grade 201.
2. Words "of relevant grade and thickness" may be suffixed with the description of import

itemandquantityof irnportitemmaybeallowedasappliedfori.e. 1l00000Kgs.as 1.10
Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

Casc No。 :10/2/81-ALC2/2016 Parり Name:FCI OEN      Mcet No/Date:14/8ト
CONNECTORS LIMITED   ALC2/2016

04.10.2016

HQ Irile

62 :01/81/050/00010/AM17/

HQ File

63 :01/81/050/00011/ノ
Mヽ17/

HQ File
64 :01/81/050/002881NM 17/

Decision:NC observed that application for the above AA has been referrcd

commcnts.NC decidcd to awaitthcir commcnts and dcfcrthe casc.

The casc stands defelTed to 15.11.2016.

Case No.:11/2/81¨ ALC2/2016 Paiy Namc:FC1 0EN      IMeet No/Date:14/81-
CONNECTORS LIMITED   ALC2/2016

04.10.2016

Decision:NC obscⅣ ed that application for the above AA has bcen referrcd
commcntso NC dccidcd to awaitthcir comments and defcr thc casc.

Thc casc stands defelTed to 15.11.2016.

Case No。 :37/14/81‐ALC2/2016 Patty Name:KARTIKEYA    Meet No/Date:14/8ト
INDUSTRIES PVT LTD     ALC2/2016

04.10.2016

Decision : NC observed that application for the above AA has been referred
comments. NC decided to await thcir comments and defer the case.

f;i -ti < -y,;
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Thc case stands dcfcrrcd to 15.11.2016.

Case No.:12/5/81-ALC2/2016 Patty Name:AN」 ANI
TECHNOPLAST LTD.

HQ File

65 :01/81/050/00045/AM17/

RLA Filc

105/23/040/00484/AM16/

Meet No/Date:14/8ト

ALC2/2016
0410.2016

Lic.No/Datc:0510397635

18.022016

Meet No/Date:14/8ト

ALC2/2016
04.10.2016

Meet No/Date:14/81‐

ALC2/2016
04.102016

Status:
Deferred

Defer Date:
I5.t I.2016

examination

Status:
Deferred

Status:
Deferrcd

Decision : NC observed that comments offered by MSME needs further
/clarification. Accordingly, NC decided to defer the case.

The case stands deferred to 15.11.2016.

HQ File              RLA File             Lic.No/Date:1310048136 Defer Datc:

66 :01/81/050/00006/AM17/       113/24/040/00044/AM16/      24.02.2016              15.l12016

Decision : NC observcd that  copy of thc application rcccivcd and samc is bcing

forwardcd to DIPP for conlrllents.

Thc case stands defelTed to 15.11.2016.

Case No。 :6/2/81¨ ALC2/2016  Palty Name:DYNAMIC
CABLES PVT.LTD.

Case No.:7/2/81-ALC2/2016  Party Name:DYNAMIC
CABLES PVT LTD

Case No。 :73/14/81-

ALC2/2016

Case No.:1/5/81-ALC2/2016 Pa■y NameiCOPRAL
INSULATED
CONDUCTORS PVT LTD

HQ File             RLA File
69 :01/81/050/00034/AM17/     :04/24/040/00197/AM16/

Decision:NC observed that the rcply ofthe flrin

DIPP for conllnents.

HQ File               RLA File              Lic No/Date:1310048137 Defer Date:

671:01/81/050/00007/AM17/      113/24/040/00039/AM16/      24.02.2016              115 112016
1Decision : NC observed that  copy of thc application rcceivcd and samc is being

forwardcd to lDIPP for conllnents.

The case stands dcferred to 15。 11.2016.

Party Name:TTP          Meet No/Datc:14/81-    Status:
TECHNOLOGIES PRIVATE ALC2/2016         Deferrcd
LIMITED 04.10.2016

HQ File RLA File Lic.NoiDate:0710109437 Defer Date:

U, :01/81/0501003241AM171 :0712410401003781AMl61 24.02.2016 ls.l1.2016

Decision : NC observed that application for the above AA has been referred to DHI for
comments. NC decided to await their comments and defer thc case.

The case stands deferred to 15.11.2016.

Mect No/Date:14/81-   Status:Deferrcd
ALC2/2016
04.102016

Lic No/Date:0410161655 Defer Datc:

2502.2016             15.11.2016

has been received and bcing refcrrcd to

16
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The case stands deferred to 15.11.2016.

Case No.:1415/81-ALC2/2016 Party Name:B.C. POWER Meet No/Date:14l81- Status:
CONTROLS LIMITED ALC2l20l6 Deferred

04.10.2016

HQ File RLA File Lic.No/Date:0510397114 Defer Date:

,O :01/8tl0s0l00047lAMl7l :0512310401004971AM161 25.02.2016 ls.l1.2016

Dccision : NC observed that application for the above AA is being referred to DIPP for
commcnts.

fhe case stands deferred to 15.11.2016.

Case No.:19/5/8I- Party Name:KEl Meet No/Date:1418 l- Status:
ALC2l20l6 INDUSTRIES LIMITED ALC2|2016 Deferred

04. 10.2016

HQ File RLA File Lic.No/Date:0510397728 Defer Date:

:01/81/050/000521AM1'tl :05l23l040l004l3lAMl6l 26.02.2016 l5.l1.2016

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide UO No.

1218312016-T5W/71 dated 0411012016 as under:

L Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km)

1 10543 30 113.5 59 3457.6 88 345.2
つ
４ 15492.5 う

Ｄ 262.1 60 647.8 89 6H.3
う
Ｄ 1248.9 つ

４

う
、
υ 7H.3 61 1060.4 90 298.7

4 1344.8
う
Ｄ
う
ヽ
υ 1183.7 62 394.4 91 403.8

5 1518.4 34 2367.5 63 191.5 92 1410.5

6 1923.6 35 22.4 64 278.3

7 2325.4 36 34.7 65 743.2

8 2166.1 37 51.3 66 325.6

9 2659.8 38 '\'\ A 67 325。 6

0 4016.3 39 34.8 68 1239.5

1 4905.8 40 51.3 69 886.9
つ
４ 7151.5 41 73.9 70 1203.2

3 3257.5 42 123.4 71 2218.4

4 3214.7 43 183.5 72 5744.3

5 3893.7 44 391.9 73 11022.2

6 5035.6 45 1032.1 74 16615。 9

7 17759.4 46 425.2 75 1257.1

8 1396.8 47 757.3 76 6911.8

9 1835.5 48 897.2 77 12915.9

20 2082.7 49 980.7 78 24293.5
つ
乙 2178.7 50 1161 79 5968.6

22 367.2 51 2015.8 80 11067.5
う
Ｄ
う
乙 720.3 52 2508.1 81 20693.2

24 289.8 53 7655.5 82 2478.7

25 359.8 54 10759.2 83 9717.2
/>-.,1
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26 1057.3 55 13835 84 18647.4

27 1281.5 56 4331 85 1793.4

28 2434.4 57 6648.8 86 785.2

29 2941.51 58 8397.6 87 1295。 8

2. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. 1 ,2,26 to 28,59 to 69 & 16 to 89, asl.01
Kgs./kg content in the Export products

b) For Export products mentioned at Sl. No. 3 to 9, l3 to 16,29. 35 to 52,56 to 58, 75, 90
& 91, as per Engineering Table 5.

c) For Export products mentioned at Sl. No. 10, 11, 12 & 11 as 1294.4 Kgs./Km, 1156.1
Kgs./Km., 2713.1 Kgs./Km. & 8875.8 Kgs./Km., respectively takirrg clue frorn
Engineering Table 5.

d) For Export products mentioned at Sl. No. 18to22, as applied for i.e. 113.35 Kgs./Km.,
181.36 Kgs./Km., 226.1 Kgs.lKn., 2J2.03 Kgs./Km. & 68.01 Kgs./Km. respectively,
taking clue from Engineering Table 4.

e) For Export products mentioned at Sl. No. 23,24 &.25, as applied for i.e. 181.36
Kgs./Km., 108.81 Kgs./Km. & 108.81 Kgs./Krn. respectively, taking clue from
Engineering Table 5.

0 For Export products mentioned at Sl. No. 30 to 34, as applied for i.e. 91.1 I Kgs./Krn.,
223.23 Kgs./Km., 640.54 Kgs./Km., 1081.97 Kgs./Km. & 2112.84 Kgs./Krn.
respectively, taking clue from Engineering Table 5.

g) For Export products mentioned at Sl. No. 53,54 & 55 as 4529.4 Kgs./Km,6841.8
Kgs./Km & 8875.88 Kgs./Km., respectively taking clue from Engineering Table 5.

h) For Export products mentioned at Sl. No. 10 to 74. as per Engineering Table 4.
i) For Export products mentioned at Sl. No. 92 as 485.4 Kgs./Krn taking clue frorn

Engineering Table 4.
3. Quantities of import item at Sl. No 2 viz. XLPF, Compound of relevant grade may be

allowed as I .05 Kgs./kg content in the export products at Sl. No. 1 to 24,26 to 29 &. 56 to
92.

4. Quantities of import item at Sl. No 3 viz. PVC Resin rnay be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. I to 55, 59 to 71 & 86 to 92.

5. Quantities of import item at Sl. No 4 viz. Relevant Plasticizers may be allowed as 1.05
Kgs./kg content in the export products at Sl. No. I to 55, 59 to 7l & 86 to 92.

6. Quantities of import item at Sl. No. 5 i.e. Galvanised Steel Wire/GI Wire may be
allowedas 1.01 kgs/kgcontentintheExportproductsatSl.No. 1to23,21 to29&46to
92 as claimed by the firm.

7. Quantities of import item at Sl. No. 6 viz. Glass Mica Tape may be allowed as l.0l
Kgs./kg content in the export products at Sl. No. 26 to 29,56 to 58 & 12 to 85.

8. Import item at Sl. No. 7 viz. wooden drums may be allowed as per packing policy.
9. Quantities of import item at Sl. No 8 viz. LSZH may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 56 to 58 & 72 to 85.

RA may take suitable consequential accordingly.

Case No.:3/2/81‐ ALC2/2016  Party Namc:ALSTOM INDIA Meet No/Datc:14/81-
LIMITED,              ALC2/2016

04.10.2016

HQ File

:01/81/050/00003/AM17/

Decision : NC observed that application for the above AA has becn referred
comments. NC decided to await their comments and defer the case.

RLA File               Lic.No/Datc:0510397779
:05/23/040/00466/AM16/      01.03.2016

Status:

Dcferrcd

Defer Datc:

15 11.2016

to DHI br

０
０

井
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.Thc case stands defcrrcd to 15.11.2016.

Case No.:31/2/81¨ ALC2/2016 ‐Pa“y Name:PREMIER      Meet No/Date:14/81-    Status:
INDUSTRIAL          IALC2/2016         1Deferred
CORPORAT10N LIMITED   04.10.2016          .

HQ F‖ e                RLA File               Lic.No/Date:0310802976 Defer Date:

73 :01/81/050/00031/AM17/       :03/95/040/00740/AM16/      102.03.2016              115.11.2016

Dccision :NC obseⅣ ed that thc reply of the company has been refelTed to MSヽ 4E for
commcnts.NC dccidcd to awaitthcir comments and deferthe case.

′
rhe casc stands defelTed to 15.11.2016.

Casc No。 :31/5/81-ALC2/2016 Parり Name:KIRPEKAR    IMcct No/Date:14/81-    Status:
ENGG.PVT.LTD.,        IALC2/2016         1Deferred

04.10.2016

HQ Flle                RLA File               Lic.No/Date:3110066035 Defer Date:

74 :01/81/050/00064/AM17/       :31/83/040/00175/AM16/       08.03.2016              15.ll.2016

Decision:NC obscrvcd that application for thc abovc AA has been referred to DHI for

collnincnts.NC decided to awaitthcir comments and dcferthe case.

The case stands defcrred to 15.11.2016.

Casc No.:18/5/81-ALC2/2016 Party Name:JINDAL SAW   IMcet No/Date:14/8卜     IApproved
し1ヽ41TED

RLA Filc

ALC2/2016
04.10.2016

Lic.No/Date:0510397868HQ Filc

:01/8 l/050/0005 l/AM l7l :051231040100508/AM l61 09.03.2016

Dccision : NC decided to ratify the norms for the above AA as per DIPP comments vide UO No.
1218312016-TSW/75 dated 0411012016 as under:

l. Net weight of export items at Sl. No. 1,2 & 3 may be specified as 603.2llT,35342.1
MT & 11345.1 MT respectively.

2. Words " Externally Coated with 3LPE" given in the description of export items at Sl.
No. 1, 2 &3 may be replaced with words " Externally Coated with 3.5 mm 3LPE"

3. ImpoftitematSl.No. I shall beofthickness 9.53rnm &relevantgradeascontained in
the export item at Sl. No. 1.

4. Quantity of import item at Sl. No. 1 may be allowed as 601.403 MT as 1.05 Kgs./Kg.
75 content in the export item at Sl. No. I as per SION C-1292.

5. Word " Electrode" rnay be dcleted from tlre description of import item at Sl. No 2 and
quantity of import itern at Sl. No. 2 may be allowed as applied for i.e 2.370 MT taking
clue from SION C-1292.

6. Quantity of import item at Sl. No 3 viz. Relevant Welding Flux may be allowed as

3.015 MT taking clue from SION C-593.
7. Quantities of import items at Sl. No 4, 5 & 6 may be allowed as applied for

taking clue from SIONs C-593 & C-1292.
8. Quantity of import item at Sl. No. 7 viz. Relevant Epoxy Powder may be allowed as

0.923 MT as per SION C-I292.
9. Quantity of import item at Sl. No. 8 viz. Relevant Adhesive may be allowed as applied

for i.e. 1.886 MT taking clue from SION C-1292.
10. Quantity of import item at Sl. No.9 viz. Relevant Polyethylene may be allowed as

applied for i.e. 29.832 MT taking clue from SION C-1292.
I 1. Import item at Sl. No. l0 shall be of thickness 14.27 mm & relevant grade as contained

in the export item at Sl. No. 2.
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. 12. Quantity of import item at Sl. No. l0 may be allowed as 35167.2 MT as 1.05

Kgs./Kg. content in the export item at Sl. No.2 as per SION C-1292.
13. Word " Electrode" may be deleted frorn the description of import item at Sl. No ll and

quantity of import item at Sl. No. 1l may be allowed as applied for i.e 141.04 MT
taking clue from SION C- 1292.

14. Quantity of import item at Sl. No 12 viz. Relevant Welding Flux may be allowed as

176.113 MT taking clue from SION C-593.
15. Quantities of import items at Sl. No 13, 14 & 15 may be allowed as applied for

taking clue from SIONs C-593 & C-1292.
16. Quantity of import item at Sl. No. 16viz. Relevant Epoxy Powder may be allowed as

31 .162 MT as per SION C- 1292.
' 77. Quantity of import item at Sl. No. 1l viz. Relevant Adhesive may be allowed as

applied for i.e.76.92 MT taking clue from SION C-1292.
18. Quantity of import item at Sl. No. l8 viz. Relevant Polyethylene may be allowed as

applied for i.e.1202,63 MT taking clue from SION C-1292.
19. Import item at Sl. No. l9 shall be of thickness 14.27 mm & relevant grade as contained

in the export item at Sl. No. 3.
20. Quantity of import item at Sl. No. 19 may be allowed as 17554.1 MT as 1.05 Kgs./Kg.

content in the export item at Sl. No. 3 as per SION C-1292.
21. Word " Electrode" may be deleted from the description of import item at Sl. No 20 and

quantity of import item at Sl. No.20 may be allowed as applied for i.e. 69.225 MT
taking clue from SION C-1292.

22. Quantity of import item at Sl. No 21 viz. Relevant Welding Flux may be allowed as

86.728 MT taking clue from SION C-593.
23. Quantities of import items at Sl. No 22, 23 & 24 may be allowed as applied for

taking clue from SIONs C-593 & C-1292.
24. Quantity of import item at Sl. No. 25 viz. Relevant Epoxy Powder may be allowed as

18.239 MT as per SION C-1292.
25. Quantity of import item at Sl. No. 26 viz. Relevant Adhesive may be allowed as

applied for i.e.37 .26 MT taking clue from SION C- 1292.
26. Quantity of import item at Sl. No. 27 viz. Relevant Polyethylene may be allowed as

applied for i.e. 590.27 MT taking clue from SION C-1292.

rRA may take suitable consequential action accordingly.

Case No.:16/l4l8l-ALc2l20l6 Party Name:CODINA Meet No/Date:14l81- Status:
METALIC PRIVATE ALC2l20l6 Deferred
LIMITED O4.I O.2O 16

HQ File RLA File Lic.No/Date: 0410161697 Defer Date:
.ru:011811050100267lAMl7l :041241040/00262lAMl6l 10.03.2016 ls.ll.2016

Decision : NC observed that application for the above AA has been referred to DIPP for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.:1315181-ALC2l20l6 Party Name:AUTOMATION Meet No/Dare:l4l8t- ,status:
ENGINEERS A.B. PVT.LTD. ALC2l20t6 Deferred

04.10.2016

HQ File RLA File Lic.No/Date: O51O3g7gO4 Defer Dare:

,, :0118110501000461AM17/ :051231040100529tAM16t 11.03.2016 15.11.2016

Decision : NC observed that firm has been requested to submit information as per Deity
deficiency letter dated 12.09.2016. NC decided to await reply of the firm and defer the
case.
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'l'he case stands deferred to 15.11.2016.

Case No.:60/14/81-

ALC2/2016

HQ Filc

‐HQ「 ilC

80 :01/81/050/00061/ノ
Mヽ17/

:HQ Flle

81 :01/81/050/00063/AM17/

82‐ HQ File

:01/81/050/00054/AM17/

WIRES INDIA LTD.

RLA File

RLA File

:02/24/040/00203/AM16/

RLA File

105/23/040/00513/AM16/

LIMITED

RLA「 ile
105/24/040/005871ヽM16/

04.10.2016

Lic No/Date:0310803294

PartyName:PRECISION MeetNo/Date:14l81-ALC212016 Closed

:01/8l/050/0031IlAM|Tl :0319510401009511AM161 14.03.2016

78 Decision : The Committee noted that RA, Mumbai vide letter No. 03/95/04)l}0g5ll
LMl6l254 dated 15.03.2016 has informed that the above mentioned AA has been issued
on repeat basis. Based on RA's Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:8/l 4l8l-Al,C2/2016 Partv Name:APOLLO Mcct No/Date:14/81- Status:
DeferredINTERNAT10NAL LIMITED IALC2/2016

04.10.2016

I{Q File RLA File Lic.No/Date:05 10397935 Defer Date:
:01/81/050/00259lAMtll :0512310401005281AM161 15.03.2016 15.11.2016

Decision : NC observed that only onc set of documents for the above AA received from the CLA.
Delhi. NC decided to request CLA, Delhi to provide one more set of application alongwith
documents for examination of the case.

'l'he case stands deferred to 1 5 . 1 1 .201 6.

79

Casc No.:28/5/81¨ ALC2/2016 Parり Name:MANAKSIA    Mcct No/Datc:14/8ト
ALUMINIUM COMPANY   ALC2/2016
LIMITED              04.10.2016

Lic.No/Datc:0210206549

17.03.2016

Meet No/Date:14/81‐

ALC2/2016
04.10.2016

Status:

Deferred

Defer Date:

15112016

to MOS for

Status:
Deferred

Decision : NC observed that application for the above AA has been referred
comments. NC decided to await their comments and defer the case.

fhe case stands deferred to 15.11.2016.

Casc No.:30/5/81-A LC2/2016 Party Name:ELKAY
TELELINKS LTD.

Decision :NC observed that DIPP deficiency letter
received. NC decided to send a reminder to firm and

The case stands deferred to 1 5. I I .2016.

Casc No。 :21/5/81-ALC2/2016 Party Name:SPIRAL EHL    Mcet No/Datc:14/81-   IStatus:
ENGINEERING PRIVATE   ALC2/2016         Deferred

I Lic.No/Date:0510397951 Defer Date:

17.032016              15.11.2016

scnt to company, howcvcr,nO reply

dcfcr thc case.

04.102016

Lic.No/Date:0510398000 
‐
Defer Date:

21.03.2016 15 112016

Decision : NC observed that MSME deficiency letter sent dated 12.07.2016 sent to
company, however, no reply received. NC decided to send a reminder to firm and defer

つ
４
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the case.

The case stands deferred to 15.11.2016.

Paty NameiSPIRAL EHL   IMeet No/Date:14/8ト
ENGINEERING PRIVATE  ALC2/2016
LIMITED              04.10.2016

IHQ File              RLA File              lLic.No/Datc:0510398001.Defer Datc:
:01/81/050/00055/AM17/     :05/24/040/00588/AM16/     21.03.2016             15.11.2016

83 Decision:NC obscivcd that MsMЁ
 deiciency letter sent dated 12.07.2016 sent to

lCOmpany,ho、 vcvCr,nO rcply rcccived.NC decided to send a reminder to flrm and defc・ r

the case.

The casc stands dcfclTcd to 15.11.2016.

Case No。 :22/5/81-

ALC2/201`

Case No.:44/14/81¨

ALC2/2016

HQ File

HQ File

85 :01/81/050/00298/AM17/

ICase No.:7/5/81-ALC2/2016

87

HQ File

Pa」りName:MANASH
KUMAR PAUL

RLA File

Party NameiSTERA
ENGINEERING INDIA
PRIVATE LIMITED

RLA F‖ e

Meet No/Date:14/81-

ALC2/2016
10410.2016

Lic.No/Date:0210206561

21.03.2016

above AA has bccn refcrrcd

forward the application to

Status: Deferrcd

Status:

Deferrcd

Defer Datei

15.112016

to DIPP br
MSME for

84 Dccition:ヽ
c obser↓ed th畠 五ppli`嘉ionおi the

comments relates to MSⅣ IE.NC decided to
commcnts and dcfcr thc casc.

The case stands defelTed to 15.11.2016.

Case No. : 47l | 4 I 8l - ALC2 l20l 6 P arty N ame :N AT IONA L
STEEL AND AGRO
INDUSTRIES LTD.,

RLA Filc

:56/24/040/00058/AM16/

IHQ File

86 :01/81/050/00299/AM17/

Decision : NC observed that application for the above AA has been referred
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.:48/l4l8l-ALC2l20l6 Party Name:NA'llONAL
STEEL AND AGRO
INDUSTRIES LTD.,

RLA File

:56/24/040/00059/AM16/

Decision : NC observed that application for the above AA has been referred
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Meet No/Date:14/81-

ALC2/2016
04.10.2016

Lic.No/Date:5610004873

29.03.2016

Meet No/Date:14/8ト

ALC2/2016
04.10.2016

Lic.No/Datc:5610004874

29.03.2016

Meet No/Date:14/8ト

ALC2/2016
04.10.2016

Lic.No/Date:0410161766

Status:

Deferrcd

Defcr Datc:

15.112016

to ⅣIOS for

IStatus:

Defcrred

Defer Date:

1511.2016

to MOS for

Status:
I)eferred
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:01/81/050/00040/AM17/       :04/24/040/00273/AM16/      01.04.2016              15.112016

Decision :NC observed that reply of the flrnl received and samc is being forwardcd to

MSME forcommcnts.

Thc case stands dcfclTed t0 15.11.2016.

Case No.:33/5/81¨ ALC2/2016 Party Name:DYNAMIC
CABIンES PVT.LTD

Lic.No/Date:1310048197  Defer Datc:

0504.2016 15.112016
88 Dccision : NC observed that hard copy of the application not received lrom the RA

concerned. NC decided to request RA, Jaipur to send to sets of application alongwith
relcvant documents for consideration of the case.

The case stands deferred to 15.11.2016.

Case No. : I 9/1 4l8l - ALC2/201 6 P arty Name: EASTERN

HQ File

:01/81/050/00066/AM17/

HQ Filc

891:01/81/050/00270/AM17/

HQ File

90 :O1/81/050/00260/AM17/

HQ File

:01/81/050/00276/AM17/

RLA Filc

:13/24/040/00056/AM16/

COPPER MFG.CO PVT.
1´TD.,

RLA File

:02/24/040/00211/AM16/

RLA File

:34/24/040/00213/AM16/

RLA File

:56/24/040/00052/AM16/

Meet No/Date:14/81-

ALC2/2016
0410.2016

Meet No/Date:14/81-

ALC2/2016
04.10.2016

1Lic.No/Date:0210206609

113.04.2016

Lic.No/Date:3410042077

1804.2016

Lic.No/Date:5610004884

18.042016

Status:
Deferred

Status:

Deferred

Defer Datel

15.11.2016

to DIPP for

Status:

Deferred

Defer Date:

15.11.2016

to DIPP for

Approved

Decision:NC observcd that application for the above AA has bccn referred

commcnts.NC decidcd to awaitthcir commcnts and deferthc casc.

1｀hc casc stands defclTcd to 15.11.2016.

Case No.:9/14/81-ALC2/2016 Party Name:ASTA INDIA    IMcet No/Date:14/81-
PRIVATE LIMITED       IALC2/2016

104102016

Decision:NC observcd that applic■ iOn fOr thc abovc AA has becn referred

comments.NC dccided to awaitthcir comments and deferthe case.

・
「 hc case stands dcfcrrcd to 15,11.2016.

case No.:25/14/81-ALC2/2016 Parり Name:H.D WIRES PVT.Meet No/Date:14/81-
LIMITED,              ALC2/2016

‐
04.10.2016

Decision : NC decided to ratify the norms for tlre above AA as per DIPP comments vide UO No.

9t l2l83l20l 6--l'SW/91 dated 0411012016 as under:

Taking clue from SION C-371, Advance Authorisation may be ratified as under:

I . Word "of relevant grade of steel " may be suffixed with the description of import item at
Sl. No. I and its quantity may be allowed as 618.734 MT as 1.04 Kgs./Kg. content in the
export product.

2. Quantity of irnport itern at Sl. No. 2 may be allowed as 4.949 MT.

う
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3.Quanthy of importitem at SI.No.3 may be allowed as 3094 Nos.

4.Quanthies of import hems at SI.No.4&5 may be a1lowed as 24.749 MT& l.856 MT
respectively.

RA may take suitable consequcntial action accordingly.

Case No.:3/5/81-ALC2/2016  Party Namc:JAIN METAL    Meet No/Datc:14/81-    Status:
ROLLING MILLS,        ALC2/2016         Deferred

04.102016

HQ File              RLA File             Lic.No/Date:0410161820 Defer Date:

92.101/81/0,9190036/AM17/    :04/24910400008/AM17/   11904.2016        15‖
.2016

1  Decision :NC observed that rcply of thc of flrrn has been rcferred to MSⅣ IE for

comments,NC decided to awaittheir commcnts and defcrthe case.

|  .Thc case stands dcferred to 15.11.2016.

Case No.:69/14/81-ALC2/2016 Party NameiSWIFTMET WIRE Mect No/Date:14/81-      Approvcd
&RESIN PVT.LTD       ALC2/2016

04.10.2016

HQ File              RLA File              Lic No/Date:0510398233
:01/81/050/00320/AM17/      :05/24/040/00473/AM16/      19.04.2016

1 Decision:NC decided to ratify the norms forthc above AA as per DIPP commcnts宙 dc UO No.

19312/83/2016¨ TSW/93 dated 04/10/2016 as under:

Taking clue from SION C― l,Advance Authorization may bc ratifled as undcr:

1    1.Quantity of import item at Sl.No.l may bc a1lowcd as applied for i.e.5050 Kgs.as l.01

1  1    Kgs./Kg.contentin the export product.

RA may takc suitablc consequcntial action accordingly.

I  Case No.:34/14/81-      Party Name:JAYBEE     Meet No/Date:14/8卜 ALC2/2016 .Closcd
.  ALC2/2016           LAMINAT10NS PVT LTD  04.10.2016

1 1HQ File             RLA File            Lic.No/Date10510398280      ‐
:01/81/050/00285/AM17/    :05/23/040/00021/AM17/     22.04.2016

?4R:1普肌μj00枷A話概 l■震露d北『02詣先16躍l鳳潔itttT:al胤
mentioned AA has been issued on repeat basis.Bascd on CLA's lnfollllatiOn,NC decidcd

to close the casc.

I  ItA rnay take suitable consequential action accordingly.

Case No.:12/7/81-ALC2/2016 Parり Name:DlAMOND     Meet No/Date:14/8卜      Approved
ENGINEERING(CHENNAl) ALC2/2016
PVT LTD              04.10.2016

1 1HQ File              ‐RLA File             Lic.No/Date:0410161846
.   101/81/050/00114/AM17/      :04/24/040/00016/AM17/      26.04.2016

95 Decision:NC decided to ratify the norms forthc above AA as pcr DIPP comments宙
de UO No.

12/83/2016-TSW/93 dated 04/10/2016 as undcr:

1    1・ WOrd“ Relcvant''may be preflxcd with thc desc」 ptions ofimport items at SI.No.l to 8.

2.Quantity of import items at SI.No.l may be a‖ owcd as l.05 Kgs./Kg.content in cxport
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ltcms.

3.Quantiり Ofiinport hems at SI.No.2 may be a1lowed as I.03 Kgs./Kg.content in cxport
itcrns.

4.Quantities Ofimport items at SI.No.3to 8 may bc a‖ owcd as l.02 Kgs./Kg,cOntent in
cxport lems.

RA rnay take suitablc consequential action accordingly.

Case No.:3/8/81-ALC2/2016 Party Name:INJECTOPLAST  'Mcct No/Date:14/8卜     Status:
PVT.LTD              ‐ALC2/2016          Deferred

04.10.2016

HQ File RLA File               lLic.No/Date:0610038371  Defer Date:
:01/81/050/00167//AM17/ :06/24/040/00003/AM17/      126.04.2016              15.11.2016
96 Dccisi6n:NC obscrvさ

a tllat hard copy of the applicttion not rcccived from the RA

conccrncd. NC decided to rcqucst RA, Kanpur to send to sets of application alongwith

relcvant documcnts for considcration ofthc casc.

.The casc stands defelTcd to 15.11.2016.

Casc No.:71/14/81‐ ALC2/2016 Party Namc:TTP          ‐Meet No/Date:14/81-    Status:
TECHNOLOGIES PRIVATE  ALC2/2016         Deferred
LIMITED              04.10.2016

1  HQ File RLA File             iLic.No/Date:0710109725 Defer Date:

97 :01/81/050/00322/AM17/      :07/24/040/00020/AM17/      127.04.2016              15.11.2016

Dccislon:NC obscrvcd that application for thc abovc AA has been referred to DHI for

commcnts.NC dccided to awaitthcir commcnts and dcfcrthc casc.

1  1｀hc casc stands dcfclTed to 15.11.2016.

Casc No.:46/14/81¨ ALC2/2016 Paty Name:NAT10NAL    Meet No/Date:14/81-    Status:
STEEL AND AGRO       IALC2/2016          Deferred
INDUSTRIES LTD.,       04.10.2016

.HQ Filc                 ‐RLA F‖ e               lLic.No/Datei5610004891  ‐Defer Date:

98 :01/81/050/00297/AM17/      :56/24/040/00004/AM17/      129.04.2016               15.11.2016

Dccision:NC obscrvcd that application for the above AA has been referred to MOS for

commcnts.NC decided to awaittheir commcnts and dcferthc casc.

I  Thc casc stands dcfclTcd to 15.11.2016.

Casc No.:30/14/81-       Parり Namc:JAY BHAWANI IMeet No/Date:14/81-       Closed
ALC2/2016            METAL INDUSTRIES     IALC2/2016

104.10.2016                 1

1  HQ Filc                RLA FHc              lLic.No/Date:0310804401     1

:01/81/050/00281/AM17/      :03/94/040/00100/AM17/      04.05.2016
99 Decislon:1｀

hc CollllllitteC notcd that RA,Mumbai vide letter No.03/94/40/00100/AM17/155

dated 04.05.2016 has informed that the above mentioned AA has been issued on rcpeat basis.

I   Based on RA's lnformation,NC decided to close the case.

RA may take suitable consequential action accordingly.
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PRIVATE LIMITED ALC2/2016
04.10.2016

HQ File              ‐RLA Flle              Lic.No/Date:0510398416 Defcr Date:
:01/81/050/00325/AM17/      :05/24/040/00051/AM17/      0605.2016             1511.2016

Decision:Representativc DHI present in thc inceting requcstcd to ask the flrin to subnlit

inforrnation as per S.No.II of Technical details EN¨ 4 of application form.

The casc stands defclTcd to 15.11.2016.

Parり Name:JINDAL SAW   Meet No/Date:14/8ト
LIMITED              ALC2/2016

0410.2016

HQ File              RLA File             Lic No/Datc:0510398429 Defer Date:
:O1/81/050/00287/AM17/      :05/23/040/00051/AM17/      09.05.2016              15 11.2016

Decision:NC decided to ask the company to subnlit the infolnation as per DIPP UO

No. 12/83/2016-TSW/101 dated 04/10/2016 as under:

1. Infolnation in respect of Sl.No.4,5∂ ι ll of Standard Deflciency Format,

Export product wisc.

2. Justiflcation for thc import of all grades a5 thickness of stcel coi1/platcs

101    (impOrt items at Sl.No.1,6,H,16,21,26,35,44 &53)whcn thC Wall
l     thickness and gradc of pipcs &5 bends(cxpOrt itcrns at Sl.No.l to 10)is

l       known.

3.Thickncss of 3LPE coating in cxportiterns at Sl.No.6,7`し 8.

4. Detailed calculations/basis for thc quantities ofimport items at Sl.No.32 to

34, 41 to 43 & 50 to 52, supportcd by coating thicknesses and coating

arcas in thc export itcms and wastagcs clailned at cach stage of

‐      manufacture.
1   5. Detailcd calculatiOns/basis fbr the quantities ofimport items at Sl.No.53&

58, supported by thc calculations ofthcir net wcights in the exportitems.

.Thc case stands defelTcd to 15.11.2016.

Case No.:36/14/81-

ALC2/2016

Case No.:29/14/81-

ALC2/2016

HQ File

Status:
Deferred

Paty Name:PLANSEE     Meet No/Date:14/81‐    Status:Defcrrcd
INDIA HIGH         ALC2/2016
PERFORMANCE       04.102016
MATERIALS PVT LTD

HQ File             lRLA File            Lic.No/Date:0710109801 Defer Datc:

102:01/81/059P0216/AM17/   :07/24/040/00387/AM16/   10.052016        15.H.2016
Decision:NC obscrved that hard copy Ofthc application for thc above AA not reccivcd

from thc concerncd RA.NC dccidcd to rcquest RA,Bangalorc to forward two sct ofthc

application with relcvant documents and defcr the casc.

The case stands defelTed to 15.11.2016.

Case No.:1/11/81-

ALC2/201`

Pars/Name:JAY BHAWANI McetNo/Datc:14/8卜ALC2/2016C10scd
METAL INDUSTRIES    04.102016

RLA File Lic.No/Datc:0310804545
:01/81/050/00280/AM17/     :03/94/040/00116/AM17/     10.05.2016

Decision  :  The  Committee  noted  that  Lへ ,  市lumbai  vidc  letter  No.
03/94/40/00116/AM17/149 dated 10.05.2016 has informed thatthe abovc mentioncd AA has
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been issued on repeat basis. Based on RA', Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Casc No.:13/14/81-

ALC2/2016

HQ Filc

Casc No.:14/14/81-

ALC2/2016

HQ「 ilC

Casc No.:23/14/81-

ALC2/2016

Palty Namc:CASABLANCA
INDUSTRIES PRIVATE
LIMITED

RLA Filc

RLA File

:05/23/040/00069/AM17/

Mcct No/Datel1 4/81-ALC2/2016 Closed

104.10.2016

1Lic.No/Date:0510398469

:01/81/050/002641AM171 :0512310401000161AM171 11.05.2016
104

Decision : The Committee noted that CLA, Delhi vide letter No. No. 05/23140/0016/AM-
ll|ZALC-\|CLA dated 13.05.2016 has informed that the above mentioned AA has been issued

on repeat basis. Based on CLA's Information, NC decided to close the case.

RA rnay take suitable consequential action accordingly.

RLA Filc Lic.No/Datc:0510398532

:01/81/050/00265lAMl7l :0512310401000711AM171 17.05.2016
105 

D..irion : The Cornrnittee noted that CLA, Delhi vide letter No. No.05/2314OlOlllAM-
ll1ZALC-LICLA dated 26.05.2016 has informed thatthe above mentioned AA has been issued

on repeat basis. Based on CLA's Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Paty Namc:CASABLANCA IMcet No/Date:14/81‐ALC2/2016 1Closed
INDUSTRIES PRIVATE   04.10.2016             1
LIMITED             I

Pany Name:FRICTION    IMeet No/Datc:14/8卜ALC2/2016 Closed
METAL FIBRES(INDIA) 04.10.2016
P.LTD

IIQ File RLA File Lic.No/Date:05 10398506
:01/81/050/002741AMl71 :0512310401000241AM171,17.05.2016

t06
Decision: The Cornmittee noted that CLA, Delhi vide leffer No. No.05/23l4010241AM-
lT|ZALC-\|CLA daled24.05.2016 has informed that the above mentioned AA has been issued

on repeat basis. Based on CLA's Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Casc No.:38/14/81¨ ALC2/2016 Palty Namc:KEIINDUSTRIES
LIMITED

HQ File

:01/81/050/00289/AM17/

Dccision : NC decided to ask the company to submit the information as per DIPP UO
107 No. 1218312016-TSW/107 dated 0411012016 as under:

l. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for each cable.

3. Tabular statcment giving total requirement of each raw material, export product wise.

The case stands deferred to 15.11.2016.

Meet No/Datei1 4/8ト
IALC2/2016

0410.2016

1Lic.No/Date:0510398585
12405.2016

Status:

Deferred

Defer Date:

15.11.2016
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Case No.:42/14/81-

ALC2/2016

HQ Filc

Patt Namc:KUMAR
ENGINEERING WORKS

RLA File

Meet No/Date:14/8卜       Approvcd
ALC2/2016
04.10.2016

Lic.No/Date:0510398630

26.05.2016

AA as per DIPP UO No.12/83/2016-

:01/81/050/00293/AM17/      :05/23/040/00079/AM17/

Decision:NC decided to ratify the norms for thc above

TSW/108 datcd 04/10/2016 as undcr:
108

I . Words "containing 145500 Kgs of Stainless Steel" may be suffixed with the description
ofexport product.

2. Words "of relevantthickness and grade" may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 160050 Kgs. as l.l0 Kgs./Kg.
content in the export products.

RA rnay take suitable consequential action accordingly.

Case No.:5/14/81‐ ALC2/2016 Parり Name:AMOD       Meet No/Datc:14/81-
STAMPINGS P LTD       ALC2/2016
1                          0410.2016

HQ File

:01/81/050/00256/AM17/

Status:
Deferred

Status:
Deferred

Lic.No/Datc:3410042222 Detr Datc:
31.05.2016 15.11.2016

109 Decision : NC observed that application for the above AA was been referred to MOS for
comments relates to DHI. NC decided to forward the same to DHI for comments and
defer the case.

The case stands deferred to 15.11.2016.

RLA File

i34/24/040/00016/AM17/

Parり Name:GRID INDIA   Mcet No/Date:14/8卜   Status:
POWER CABLES P.LTD    ALC2/2016         Defcrrcd

04.10.2016            .

Case No.:24/14/81‐

ALC2/2016

Case No.:39/14/81-ALC2/2016

112

1HQ File

HQ Flle             lRLA File             Lic.No/Datc:0510398727 ‐Defer Datcl

l10 :01/81/050/00275/AM17/      :05/23/040/00104/AM17/      03.06.2016              15.11.2016

Decision:NC obscⅣ cd that application for thc abovc AA has bccn rclcrrcd to dipp for
comments.NC decided to awaitthcir comments and dcferthe case.

The case stands dcfclTcd to 15.11.2016.

Case No.: I/8181-ALC2/2016 Parry Name:PONDY MeetNo/Date: l4l8 l- Status: Deferred
OXlDES AND CHEMICALS AL´ C2/2016
LIMITED 0410.2016

IHQ File            lRLA Fllc            Lic.No/Date:2510004524 1Defer Datc:

111 :01/81/050/00165/AM17/    :25/24/040/00009/AM17/     07.06.2016             15 112016
‐Decision:NC obscrvcd that application for thc abovc AA has bccn rcfcrrcd to ⅣISME
for comments.NC decided to awaittheir cOmments and deferthc case.

The case stands defelTed to 15.11.2016.

Paty Name:KEIINDUSTRIES
LIMITED

RLA File

Meet No/Datc:14/81-

ALC2/2016
04.10.2016

Lic.No/Datei051 0398
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:01/81/050/00290/AM17/      :05/23/040/00011/AM17/      07.06.2016             15.11.2016

Dccision: NC dccided to ask the company to submit information as pcr DIPP UO No.
12/83/2016-1｀ SW/112 datcd 04.10.2016 as undcr:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for each cable.
3. Tabular statement giving total requirement of each raw material, export product wise.

The case stands deferred to 15.11.2016.

HQ File

:01/81/050/00291/AM17/

HQ File

115 :01/81/050/00258/AM17/

Casc No.:35/14/81-

A LC2/2016

HQ Filc

RLA File

:03/94/040/00207/AM17/

Meet No/Datc:14/81‐

ALC2/2016
04.102016

Lic.No/Datei03 10805759

28.06.2016

Status:
Deferrcd

Status:

Deferred

Defer Date:

15.11.2016

to MSME

05/23/40/0175/AM―

AA has been issued

Casc No.:40/14/81-ALC2/2016 Palty Name:KINECO KAMAN
COMPOSITES― INDIA PVT
LTD

RLA File

:17/24/040/00032/AM17/

ILic.No/Date:1710006354 Defer Date:

09.06.2016             15 11.2016

AA has been referred to DIPP for

the same to MSME for commcnts
Decision : NC observed that application for the above
comments relates to MSME. NC decided to forward
and defer thc case.

l'he case stands deferred to 15.11.2016.

Casc No.:18/14/81¨

ALC2/2016

HQ File Lic.No/Datc:0310805473

:01/8l/050/00269lAMlll :0319410401000991AM171 14.06.2016
ll4 Decision : fhe Committee noted that RA, Mumbai vide letterNo.03/9414)lg9lAM1711

dated 14.06.2016 has informed that the above mentioned AA has been issued on repeat
basis. Ilased on RA's Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Party Name:CROWN     Mcet No/Date:14/8卜 ALC2/2016 Closed
CORPORAT10N PVT.   04.10.2016
LTD.

RLA Filc

Casc No.:7/14/81¨ ALC2/2016 Party Name:ANGLO STEEL  Meet No/Datei1 4/8ト
PVT LTD,             IALC2/2016

104.10.2016

Decision : NC observed that application for the above AA has been referred
for comments NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Meet No/Date:14/8卜 ALC2/2016 CloscdParty Name:JAYBEE
LAMINAT10NS PVT LTD 04.10.2016

RLA File              Lic.No/Date:0510398932
:01/81/050/00286lAMl7l :05123l040l00l15lAMl1l 29.06.2016

l16 pssisl6n : 'l'he Committee noted that CLA, Delhi vide letter No. No.
llIZALC-IICLA dated 06.07.2016 has informed that the above mentioned
on repeat basis. Based on C[,A's Information, NC decided to close the case.

RA rnay take suitable consequential action accordingly.
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ICase No.:22/14/81-      IPary Name:FRICT10N    IMeet No/Datei1 4/8卜 ALC2/2016 1Closed
ALC2/2016          1METAL FIBRES(lNDIA) 04.10.2016              1

P.LTD

HQ File             RLA File            Lic No/Date:0510398995
:01/81/050/00273/AM17/    :05/23/040/00148/AM17/    05072016

117
‐Dccision:The Committee noted that CLA,Dclhi vide lcttcr No.No.05/23/40/00148/AM―

17/ZALC-1/CLA dated 06.07.2016 has informcd thatthe above mcntioncd AA has bccn issucd
on repeat basis.Bascd on CLA's lnformation,NC decided to closc the casc.

RA may take suitable consequential action accordingly.

ICase No.:58/14/81¨        Party NamclPOLYCAB    IMeet No/Date:14/81-     Approvcd
lALC2/2016            WIRES PVT.LTD.       ALC2/2016

04.10.2016

HQ File               RLA File              Lic No/Datei03 10805983
:01/81/050/00309/AM17/      :03/95/040/00236/AM17/      07.07.2016

1Decision:NC decided tO ratitt thC norms forthe above AA as per DIPP comments宙 dc

lJO No.12/83/2016¨
′
「 SW/118 dated 04.10.2016 as undcr:

l. Description, sizes, quantities and netweight ofexport items at Sl. No. I & 2 underthe
I l8 Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of export item at Sl. No. 1 may be corrected as I 10,000 Meters.
3. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as l.0l

Kgs./Kg. content in the export items at Sl. No. 1 &.2.
4. Quantity of import item at Sl .No. 2 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. No. 1 &2.
5. Quantity of import item at Sl. No. 3 i.e. PVC Plasticizer may be allowed as 1.05

Kgs./Kg. content in the export items at Sl. No. | &.2.

RA may take suitable consequential action accordingly.

Case No.:59/ l4l8l-ALC220l6 Party Name:POLYCAB Meet No/Date: l4l81- Status:
WIRES PVT.LTD. ALC2l20l6 Deferred

04.10.20r 6

HQ File RLA File Lic.No/Date:0310805982 Defer Date:
:01/81/050/003 10/AM l7l :03195104010027 51AM171 07 .07 .2016 l5.l 1 .20 t 6

Decision : NC decided to ask the firm to submit the information as DIPP UO No.
No.121831201 6-T5W/1 I 9 dated 04.10.2016 as under:

I l9 L Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.
2. Detailed calculations for the requirement of each raw material, export product wisc

supported by the Cross sectional diagram ofthe cable/Buyers data sheet.
3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export product

wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular forrn

The case stands deferred to 15.11.2016.

Case No.:65/I4lEl- Party Name:SAINEST Meet No/Dat e:l4l8l- Closed
120 ALC2/2016 TUBES PVT. LTD., ALC2I2OI6

04.10.2016

30



HQ Filc RLA File Lic.No/Date:0810138235

:01/81/050/00316/AM17/    :08/24/040/00100/AM17/    107.07.2016                   1

Docision : NC decided to ask the flrm to submit the infomation as DIPP
No.12/83/2016-TSW/120 datcd 04.10.2016 as under:

Difference in export and import items.

OD & WT of export & import items.

Process . of manufacture with wastages claimed at each stage of manufacture.

No

Status:

Deferred

Defer Date:

15112016

to MSME

Status:

Deferred

Defer Date:

15.11.2016

to MSME

Closed

IStatus:

Deferred

lDefer Date:

15 11.2016

to ⅣISME
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CORPORATION LIMITED   04 10 2016

HQ Filc Rlッ A File Lic.No/Date:0310806067

121 :01/81/050/00312/AM17/      :03/95/040/00883/AM16/      111.07.2016

1Decision:NC observed that application for thc above AA has been referrcd

for comments.NC dccided to a、 vait thcir comments and dcfer the casc.

´
「 he case stands dcfclTcd to 15。 11.2016.

IHQ Flle

122 :01/81/050/00268/AM17/

Casc No.:31/14/81-

ALC2/2016

HQ「 ilC

HQ Filc
124 :01/81/050/00263/AM17/

Pany Namc:JAY BHAWANl lMeetNo/Date:14/8ト
METAL INDUSTRIES    ‐ALC2/2016

104.10.2016

Meet No/Date:14/81‐

ALC2/2016

Meet No/Date:14/8ト

ALC2/2016
04.10.2016

Lic.No/Date:2210015521

12.07.2016

Mcet No/Date:14/81-

ALC2/2016
04102016

Lic No/Date:0310806422
20.072016

AA has been refcrred

defer thc case.

Thc case stands dcfcHcd to 15.11.2016.

Case No。 :`1/14/81-ALC2/2016.Party Name:PREMIER
INDUSTRIAL

Casc No.:17/14/81-ALC2/2016 Party Name:COSMO
FERRITES LTD。

,

RLA File

:22/24/040/00020/AM17/

Decision : NC observed that application for the above AA has been referred
for comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

RLA File Lic.No/Date:0310806114

:01/81/050/002821AM171 :0319410401002901AM171 12.07.2016
123 Decision : The Committee noted that RA, Mumbai vide letter No.

O3l94l40l0}290lAMl7l25 dated 12.01.2016 has informed that the above mentioned AA has

been issued on repeat basis. Based on RA's Information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Casc No.:12/14/81-ALC2/2016 Party Name:BAOSTEEL
INDIA COMPANY PRIVATE
LIMITED,

RI´ A Filc

:03/94/040/00282/AM17/

Decision : NC observed that application for the above

lor comments. NC dccided to await their comments and

31



The casc stands defcrred to 15.11.2016.

ICase No.:75/14/81-ALC2/2016 Party Name:YASH METAL   Mcet No/Date:14/81-    Status:
I                    IMPEX PVT.LTD.       IALC2/2016         Deferrcd

04.10.2016

1HQ File              RLA File              Lic No/Date:0310806426 Defer Date:

1251:01/81/050/00326/AM17/      :03/95/040/00288/AM17/      20.07.2016             15.112016

1Decision:NC observed that application for thc abovc AA has becn rcferred to MSⅣ IE

lfOr COmments.NC decided to awaittheir commcnts and defer the casc.

IThe casc stands deferred to 15.11.2016.

ICase No.:`3/14/81-ALC2/2016 Party Name:RAM RATNA   Meet No/Datc:14/81-     Approvcd
WIRES LIMITED         ALC2/2016

104.10.2016

1HQ File              RLA File             lLic.No/Datei03 1 0806655
101/81/050/00314/AM17/    :03/95/040/00091/AM17/    27.07.2016

1Decision:NC decidcd to ratify the nollllS fOrthe abovc AA as pcr DIPP commcnts vide

126.U°
No.12/83/2016-TSW/126 dated 04.10.2016 as under:

I  Taking clue from S10Ns C-206&C-1323,Advancc Authorisation may be ratincd as undcr:

1  1・ Quantity ofimpOrt itcm at Sl.No.l may bc a1lowed as l.01 Kg./Kg.cOntent in the cxpon
l     product

1 2.Quantity ofimport item at SI.No.2 may be allowed upto 5%of FOB valuc ofexports.

RA rnay take suitable cOnsequcntial actiOn accordingly.

ICase No.:20/14/81-ALC2/2016 Pa● y Name:FCI OEN      Mect No/Date:14/81-    Status:
I                    CONNECTORS LIMITED   IALC2/2016         1Dcfcrrcd

104.10.2016

1HQ File              RLA File              Lic.No/Date:1010059568 Defer Date:

127:01/81/050/00271/AM17/    :10/24/040/00031/AM17/   28.07.2016        15.H.2016

1Decision:NC obscrved that application for the above AA has bccn referrcd to DcitY for

‐comments,NC dccided to awaittheir commcnts and defcrthe case.

IThc case stands deferrcd t0 15。 11.2016.

ICase No.:6/14/81‐ ALC2/2016 Parり Name:ANGLO STEEL  Meet No/Date:14/81-   Status:
PVT LTD,             ALC2/2016         Dcferrcd

0410.2016

1HQ File              lRLA File             lLic.No/Date:0310806780 ‐Defcr Date:
1281:01/81/050/00257/AM17/      103/94/040/00330/AM17/      102.08.2016             15.11.2016

1Decision:NC Observcd that applicatiOn for thc above AA has been rcferrcd to MSME

‐for cOmmentso NC decided to awaittheir comments and dctrthc case.

IThe casc stands deferrcd to 15.11.2016.

ICase No.:10/14/81-ALC2/2016 Pany Namc:AUTO COMP   IMcct No/Datc:14/81-   status:
129 1                    lNDIA PVT LTD         ALC2/2016         Dcfcrrcd

04.10.2016
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HQ File RIン A「 ile Lic.No/Date:3110066278
:01/8l/050/00261lAMtl l :3 I /83/040/00046lAMl7l 05.08.2016

Dccision : NC observed that application for the above AA has been
comments relates to DIfI. NC decided to forward the application to
defer the case.

The case stands deferred to 15.11.2016.

Defer Datei

15.112016

referred to DIPP for
DHI comments and

Casc No.:11/14/81-ALC2/2016 Party Name:AVON EXIM   IMcet No/Date:14/8ト

PVT LTD.            ALC2/2016
104.10.2016

Approved

HQ Filc RLA Flle Lic No/Date:0310806886

印
3ぎ漱多蹴 富ξ↓

=『

腑洲辮糧憮::AA郎ド
rⅨhmmm画

“
1   1. Taking clue from SION C-1997,quantity of import item at SI.No。 l may be a1lowed

as 185400 1く gs.as I.031く g。/Kg.content in the export product.

RA rnay take suitablc consequential action accordingly.

Case No.:57/14/81-ALC2/2016 Party Name:POLYCAB
WIRES PVT.LTD.

Meet No/Datc:14/81-

ALC2/2016
04.10.2016

Status:
Deferred

Decision : NC decided to ask the firm to submit
No.l2183/2016-TSW/13 I dated 04.10.2016as under:

l3 I I . Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. 'l'otal requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to 15.11.2016.

HQ File

:01/81/050/00308/AM17/
RLA File

:03/95/040/00316/AM17/

Lic.No/Date:0310806887 Defer Date:

05.08.2016             15.1:.2016

the information as DIPP UO No.

Status:

Deferred

Dcfer Date:

l15.11.2016

to MOS for

Case No.:49/14/81-ALC2/2016 Patty Name:NSIL EXPORTS  Meet No/Date:14/8ト
LIMITED              IALC2/2016

104.10.2016

HQ File RLA File Lic.No/Date:5610004970

132 :01/81/050/00300/AM17/      156/24/040/00025/AM17/      108.082016

Decision:NC obscrvcd that application for the above AA has been rcfclTcd

comments.NC dccidcd to awaitthcir comments and dcferthc casc.

1｀hc casc stands dcfcSrred t0 15.11.2016.

Casc No.:50/14/81¨ ALC2/2016 Pany Name:NSIL EXPORTS  Meet No/Date:14/8ト
133                     LIMITED              :ALC2/2016

.04.10.2016
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HQ File              RLA File              Lic No/Date:5610004969 Defcr Date:
:01/81/050/00301/AM17/      :56/24/040/00024/AM17/      08.08.2016              15.112016

Decision:NC observed that application for the abovc AA has bccn refcrrcd to MOS for

comments.NC decided to awaittheir comments and dcferthc casc.

.Thc case stands dcfcrred to 15.11.2016.

Case No.:4/14/81-ALC2/2016 Patty Name:AHURA MAZDA MeetNo/Date:14/8ト
MFG.CO.PVT.LTD.     ALC2/2016

04.10.2016

Status:
Deferred

HQ File

134 :01/81/050/00255/AM17/

Case No。 :52/14/81-

ALC2/2016

HQ File

:01/81/050/00307/AM17/

Partb Name:PREMIER
INDUSTRIAL
CORPORATION LIMITED

RLA File

:03/95/040/00393/AM17/

Mect No/Date:14/81‐    Status:
ALC2/2016         Deferred
0410.2016

RLA File              Lic.No/Date:0310806959 Defer Date:
:03/94/040/00397/AM17/     0908.2016             15112016

Decision : NC observed that application for the above AA has been referred to MSME
for comments. NC decided to await their comments and defer the case.

The case stands deferred to 1 5.1 1.2016.

HQ File              RLA File             Lic.No/Date:0310807001 Defer Date:

135 :01/81/050/00303/AM17/      :03/95/040/00921/AM16/      10.08.2016              15.112016

1Decision:NC observcd that application for thc abovc AA has been rcfcrrcd to NISME
for commcnts.NC decided to a、 vait thcir commcnts and defcr thc casc.

The case stands deferred to 15。 11.2016.

Case No.:56/14/81-ALC2/2016 Party Name:POLYCAB
WIRES PVT.LTD.

Mcct No/Date:14/81-

ALC2/2016
04.10.2016

Lic.No/Date:0310807013
110.082016

the infoIHlation

Status:

Dcferrcd

Defer Date:

15 112016

Decision : NC decided to ask the firm to submit
No. I 2/83/201 6-TSW/1 36 dated 04. 10.201 6 as under:

1.

as DIPP UO No.

Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.
Detailed calculations for the requirernent of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input. expoft
product wise, per KM of export product.
Total requirement of each raw material, export product wise, in a tabular form

The case stands dcferred to 15.11.2016.

つ
ん

３

４

Case No。 :2/11/81-

ALC2/2016
137

HQ File

:01/81/050/00217/AM17/

Pa●y Name:SHARDA
MOTORINDS LTD

RLA File

:05/24/040/00210/AM17/

Mcet No/Datc:14/8ト

ALC2/2016
04.102016

Status:
Deferred

Iフ ic No/Datc:0510399432 Detr Datc:

l1082016            15 112016
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Dccision:NC obscⅣ cd that application for thc abovc AA has bccn rcferrcd to MSME
for commcnts.NC decidcd to awaittheir commcnts and defcr thc case.

IThe casc stands dcfclTcd to 15.11.2016.

Case No.:15/14/81-ALC2/2016 Party Name:CHANDAN    IMcct No/Date:14/81-   Status:
STEEL LIMITED         ‐ALC2/2016          Deferred

04.10.2016

HQ Filc              RLA File             tic.No/Date:0310807159 Defer Date:

138 :01/81/050/00266/AM17/      :03/94/040/00417/AM17/      ‐17.08.2016              15 112016

Decision:NC obscrved that application for the above AA has been referred to MOS for

commcnts.NC decided to awaittheir comments and defcrthe casc.

′
「 hc case stands deferred to 15。 11.2016.

‐Case No。 :62/14/81‐ALC2/2016 Party Name:RR.KABEL     Mcet No/Date:14/81-    Status:
LIMITED,              ALC2/2016          Dcferred

0410.2016

HQ File              RLA Filc             ‐Lic.No/Date:0310807290 Defer Date:
:01/81/050/00313/AM17/      :03/95/040/00166/AM17/      22.08.2016              15.ll.2016

Dccision : NC dccidcd to ask thc flrm to submit thc information as DIPP UO No.
No.12/83/2016-TSW/139 dated 04.10.2016 as under:

1.  Voltage rating of cables.

139       2.  Sizc ofconductors in cables alongwith quantities ofcables in Kms.,conductor size

、visc.

3.  Dctailcd calculations for the rcquircmcnt ofcach raw inaterial,cxport product、 visc

supportcd by the Cross scctional diagram ofthc cablc/Buyers data sheet.

4.Net wcight pcr KM of cach Cable

5。  Matcrial balancing viz.net content ofcach imported and indigenous input,export

product wisc,pcr KM ofcxport product.

6.  Total rcquirement ofcach ra、 v material,export product、 vise,in a tabular fbrm

The casc stands deferred t0 15.11.2016.

Case No.:3/14/81-ALC2/2016 Party Name:AHURA MAZDA IMcetNo/Datc:14/81-    Status:
MFG.CO PVT.LTD.     ‐ALC2/2016         1Deferred

0410.2016

HQ Filc                 RLA File                Lic.No/Date:0310807414 Defer Date:

140 :01/81/050/00254/AM17/      :03/94/040/00462/AM17/      26.08.2016              15 11.2016

Dccision:NC observcd that application lor thc abovc AA has becn referred to ⅣISヽ4E
for commcnts,NC dccidcd to awaitthcir comments and dcfcr thc casc.

Thc casc stands dcfclTcd to 15.11.2016.

Casc No。 :54/14/81‐ALC2/2016 Party Name:POLYCAB     Meet No/Date:14/81‐     Status:
WIRES PVT.LTD.       ALC2/2016         DeFerred

04.10.2016

141 HO「 ile              RLA riiも             ILic.No/Date:0310807398 1Defer Date:
:01/81/050/00305/AM17/      :03/95/040/00220/AM17/      26.082016             15.11.2016

Decision : NC dccided to ask thc flrm to submit thc inforillation as DIPP UO No.
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No.l 2/83/2016-TSW/l4l dated 04.1 0.201 6 as under:

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise'

2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 15.11.2016.

Case No.:55/l4l8l-ALc2l20l6 PartyName:POLYCAB MeetNo/Date:14l81- Status:
WIRES PVT.LTD. ALC2|2016 Deferred

04.10.2016

He File RLA File Lic.No/Date:03 10807396 Defer Date:

:01/81/050/00306lAMl7l :03/95/040/004291AM171 26.08.2016 ls.ll.20l6

Decision : NC decided to ask the firm to submit the infonnatiort as DIPP UO No.

No.l2183/2016-TSW/142 dated 04.10.201 6 as under:

142 I . Size of conductors in cables alongwith quantities of cables in Kms, conductor size wise.

2. Detailed calculations for the requirement of each raw material, export product wisc

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 15.11.2016.

Case No.:66ll4l8l-ALC2l20l6 Party Name:SHREE GANESH MeetNo/Date:14l81- Status:
METALS ALC2l20l6 Deferred

04.10.2016

He Fite RLA File Lic.No/Date:33 10030342 Defer Date:

,0, :01/81/05oloo3l7lAJMl7l :331241040100003/AM17/ 02.09.2016 15.11.2016

Decision : NC observed that application for the above AA has been referred to MSME
for comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Offline Agenda Mceting No。 14/81 dated 04.10。2016

Case No.AR-390 M/S.CROMPTON GREAVES LIMITED

Meeting No. 14l81 HQ File: 0 l/8 I /50/002621 AMI 4l

Dated:-04.10.2016 RLA File:03/94/040/01127/AMi3

Subject: Request for ratification of Norms in respect of Advance Authorisation No.

0310'7 46162 dated 2 1.08.201 3.

Decision : NC observed that application for the above AA has been referred to DFII for
comments. NC decided to await their comments and defer the case.

tThc casc stands defelTcd to 15.11.2016.
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Casc No.AR-391 M/S.MC COM INDUSTRIES(INDIA)PVT.LIMITED
Meeting No. 14l81 HQ File:01/81/50/416/AM14/DES― Ⅱ

Datcd:-04.102016 RIン A Filc:03/95/040/000615/AM14

Subject:- RatiЯ cation of norms in respect of Advance Authorization No.0310756580

dated 01.11.2013.

Decision : NC observed that reply of the firm has been referred to MSME for comments. NC decided to
await their comments and defer the case.

'l'lre case stands deferred to I 5. I 1 .2016.

Casc No.AR-392 M/S.MPP TECHNOLOGIES PVT.LIMITED
McctingNo. l4l81 HQ File:01/81/50/141/AM09/DES― II

Datedi-04.10.2016 RIン /ヽ Irilc:07/24/040/00052/AM09

Subject:- Modincation of norills ■xed in rcspect of Advance Autllorization No.

0710057471 dated 19.05.2008.

Decision : NC observed that application for the above AA has been referred to DHI for
comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 15.11.2016.

Casc No.AR-393 M/S.TOSHIBA TRANSMISSION&DISTRIBUTION SYSTEMS(INDIA)
PRIVATE LIMITED

Mccting No. l4l81 HQ「 ilC:01/81/050/0013/AM15/DES― II
I)atcd:-04 102016 RLA Filc:09/24/040/00533/AM15

Subject:- Modincation of flxed norms in respect of Advance Authorization No.

0910061536 dated 16.01.2015.

Decision : NC observed that application for the above AA has been referred to DHI for
comments. NC decided to await their comments and defer the case.

The case stands deferred to i5.11.2016.

Case No.AR-394 M/S.SIEMENS LIMITED
Mceting No. l4l81 HQ Filc:01/81/050/106/AM15/DES― H

Dated:-04.10.2016 RLA File:03/95/040/O1013/AM14

Subject:- Request of M/s. Siemens Lirnited in respect of AA No. 0310774805 dated

18.03.2014 for clarincation on quantity aHowcd by DHI vide their UO No.

3(84)/2014/TSW(B)/104 dated 03.02.2015 against the advancc authorization

no.0310664666 dated 14.11.201l ofM/s.Crompton Greaves.

Decision : NC observed that application for the above AA has been referred to DHI for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.AR-395 M/S.ME′「 TRADE(INDIA)LIMITED
Meeting No. 14l81 HQ File:01/81/050/00219/AM13/DES.H

Datcd:-04.102016 RLノ A File:05/24/040/00168/AM13/

Modiflcation/amendmcnt of flxcd nolHIs in rCSpect of Advancc Authorization

No.0510331816 dated 09.08.2012.



D*i.ir" : NC observed that application for the above AA has been referred to MSMIJ lor

comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Casc No.AR-396 M/S,MC COM INDUSTRIES(INDIA)PRIVATE LIM11｀ ED

Meeting No. l4l81 HQ Filei 01/81/050/00073/AM14/DES.H

Dated:-04.10.2016 RLA Filc:03/95/040/O1054/AⅣ l13/

Subject:- Ratincation of norins in respect of Advance Authorization No.0310729610

datcd 26.03.2013.

D".i.ion : NC observed that application for the above AA has been referred to MSME for
comments. NC decided to await their comments and defer the case.

The case stands defened to 15.11.2016.

Case No.AR-397 M/S.LM WIND POWER BLADES(INDIA)PVT LIMll｀ ED

MeetingNo. l4l81 HQ Filc:O1/81/050/00080/AM16/

Dated:-04 10.2016 RLA Filc:07/24/040/00435/AM15/

Subject:- Fixation of norms in rcspect of advance authorization no.0710107924 dated

25.03.2015.

Decision : NC observed that application for the above AA has been referred to C&PC for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.AR-398 M/S.LM WIND POWER BLADES(lNDIA)PVT.LIMITED

Meeting No. l4l81 HQ File:01/81/050/00092/AM16/

Dated:-0410.2016 RLA F‖e:07/24/040/00441/AM15/

Subject:- Fixation of norllls in respect of advance authorization no.0710107923 dated

25.03.2015.

Decision : NC observed that application for the above AA has been referred to C&PC for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Casc No AR-399 M/S.TOSHIBA TRANSMISSION&DISTRIBUTION SYSTEMS(INDIA)
PRIVATE LIMITED

Meetirrg No. l4l81 HQ Filci 01/81/050/00333/AM16/

Datcd:-04.10.2016 RLA File:09/24/040/00381/AM16/

Sub.ject:- Modification/amendment in fixed norms in respect of advance authorization

no. 09 I 0062658 dated 24.09.2015.

Decision : NC observed that reply of the firm has been referred to DHI for comments. NC
decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.AR-400 M/S.TOSHIBA TRANSMISSION&DISTRIBUTION SYSTEMS(INDIA)
PRIVATE LIMITED

Meeting No. l4l81 HQ File: 0 1/8 1/050/002521 AMl6l
ヽ
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Dated:-04.10.2016 RLA F‖ e:09/24/040/001H/AM16/

Subject:- Modification/amendment in fixed norms in respect of advance authorization

rro. 0910062140 dated 05.06.2015.
Decision : DHI D/L 28.06.2016. Reminder being sent.

Case No.AR-401 M/S.ASIATIC ELECTRICAL&SWITCHGEAR PRIVATE LIMITED
Meeting No. 14l81 HQ lrile: 0 I /8 I /050/002961 AMlll
Datcd:-0410.2016 RLA F‖ c:05/23/040/00092/AM10/

Subject:- Modification/Amendment of ratified norms in respect of Advance
Autlrorization No. 0510252108 dated 09.1 1.2009.

Decision : NC observed that application for the above AA has been referred to DHI for
comments. NC decided to await their comments and defer the case.

'fhe case stands deferred to 15.11.2016.

Case No.AR-402 M/S.GARGI ENTERPRISES
Mceting No. l4l81 I.lQ File: 0 I /8 I /050/00131 I AM09l
Datcd:-04.10.2016 RLA File:07/24/040/00866/AM08/

Sub.iect:- Modification of ratified norms in respect of Advance Authorization No.
07 I 00567 67 dated 02.04.2008.

Decision : 'fhe Finn v
Norrrs Cornmittee-VII

de their letter dated 03.10.2016 informed that case has been considered by the

rr their Meeting dated 26.09.2016. Hence, the case is closed.

Casc No.AR-403 M/S.ASSOCIATED CABLES PRIVATE LIMITED
Meeting No. l4l81 I IQ File: 0 l/8 l/050/00504/AM I 5/

Dated:-04 10.2016 RLA Filc:03/94/040/00630/AMi5/

SLrbject: Modification of fixed norms in respect of advance authorization no.

03 107901 l5 dated 10. 10.2014.

Decision: NC decided to ask the firm to submit the information as DIPP UO No. No.1218312016-
TSW403-A/R dated 04.10.2016 as under:

1. Total net weights of each cable including the net weights of all inputs (imported as well
indigenous, except packing materials).

2. Material balancing viz. net content of each imported and indigenous input, export product wise.
3. Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to l5.l1.2016.

Case No.AR-404 M/S. PERMA-PIPE INDIA PRIVATE LIMI'|ED. GANDHIDHAM-KUTCH.
McctinA No.14/81 HO Filc:01/81/171/633/AM16/DES.H

Dated:-04.10.2016 KASEZ FHc No.37/24/040/00002/AM13/

Subjcct:- Fixation of norms in respect of Advance Authorization No.3710001977 dated
16.08.2012.

Decision : NC decided to ask the finn to submit the information as DIPP UO No. No.1218312016-
'fSW/404-AIR dated 04. 10.2016 as under:

1. 'l'otal insulation areas & insulation volume in export items at Sl. No. I &2 supported by
length and diameters of export items and insulation thickness.

2. Detailed calculations/basis for the quantities of import item at Sl. No. I to 4 supported by

l!r"t"tlg! thicknesscs and insulation areas in the export products and wastages claime4 at_

\A- f
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each stage of manufacture.
3. Reasons for vide variation in density of insulating coating in export items at Sl. No. | &2.

The case stands deferred to l5.l 1 .2016.

Casc No AR-405 M/S ALSTOM INDIA LIMITED

Meeting No. 14l81 HQ File: 0 l/8 l/050/00261 I AMl 6/ DES.lll
Dated:-04 10.2016 RLA F‖e:03/94/040/00278/AM16/

Sub.iect: Ratification of Norms of Advance Authorization No. 0310791468 dated

2t.07.2015.
Decision: NC observed that DHI deficiency letter dated

a reminder to company and defer the case.

The case stands deferred to l5.l | .2016.

19.01.2016 sent to company. NC decided to send

Case No.AR-406 M/S.ALSTOM PROJECTSINDIA LIMITED
Meeting No. l4l81 HQ File: 0 I /8 I /050/004601 AMI2/DES.ll /
Dated:-0410.2016 RLA F‖ c:03/94/040/00910/AM12/

Sub.iect: Modification of norms fixed in respect of Advance Authorization No.
03 10671 412 dated I 8.0 1.20 I 2.

Decision: NC observed that application for modification of norms for the above AA has been
referred to DHI for comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.AR-407 M/S.ALS・「 OM INDIA LIMITED
Meeting No. l4l81 HQ File No.: 0l/81/050/00345/AM I 6/ DES-Il/
Datcd:-04 102016 RLA File No.:34/24/040/00162/AM16/

Subject: Ratification of norms in respect of advance authorization No. 3410041508
dated 14.09.2015.

Decision: NC observed that application for the above AA has been referred to DHI for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Casc No.AR-408 M/S.BILCARE LIMITED
Meeting No. 14l81 HQ File :0 l/8 I /050/006 I g/AM I 5/DES-Il/
Datcdi-0410.2016 RLA F‖ c:31/83/040/00228/AM15/

Sub.iect: Ratification of norms in respect of advance authorization No. 3110065219
dated 20.01 .2015.

Decision: NC observed that application for the above AA has been referred to MSME for
comments. NC decided to await their comments and defer the case.

The case stands defened to 15.11.2016.

Casc No.AR-409 M/S.KALPATARU POWER TRANSMISSION lン IMITED
Meeting No. l4l81 HQ lrile No.: 0l/8 I I 162100011/AM I 6/DES-Il/
Datcd:-04 10.2016 RLA F‖ eNo.:KASEZ/100%EOU/11/131/04-05/Vol-1/

Sub.iect: Request for revision of fixed wastage norms.
Decision: NC observed that Regional MSME office, Ahmedabad had been requested on26.9.2016 for
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site visit and submission of report. Norms Committee decided await report and defer the case.

The case stands deferred to l5.l | .2016.

Casc No.AR-410 M/S.RATNESH METAL PRIVATE Llヽ 411｀ED
Meeting No. l4l81 HQ File No. 0li8 I 105010037 4/AM I l/
Datcd:-04.10.2016 RA Itr lc No.08/24/040/00256/AⅣ l10/

SLrbject: Modif-icatior/amendment of ratifled norms in respect of advance authorization

no. 0810085 I I 5 dated 21.12.2009.

Decision: NC decided to maintain status quo in norms for the above AA as per MOS comments vide

UO No. 2(13)12006-TD-Vol.lV dated 22.08.20 I 6(copy enclosed).

RA rnay take suitable consequential action accordingly.

Case No.AR-4‖ M/S. ANGELIQUE INTERNATIONAL LIMITED
MeetingNo. l4l81 I-lQ Fite No.: 0t181150100271/AM l3/
I)atcd:-04.10.2016 RA Filc No.:05/23/040/00199/AM13/

Sub.iect: Modification/amendnrent of ratified nornls in respect of advarrce authorization

no. 05 10334458 dated I 2.09.2012.

Decision: The personal hearing of the firms was held by the Chairman on 04.10.2016. Following
representatives of M/s Angelique International Limited have attended the Personal Hearing with
the Norms Committee:

i) Shri Hemesh Sisodia - General Manager
ii) Shri Devendra Kumar - Asstt. General Manager (Commercial)/Logistics
iii) Shri Devendra Kumar - Deputy Manager

'l'he matter was discussed with the representatives who explained the process of fabrication of
Penstock Bifurcation (BRl & BR2), Sickle Plates & Ring Girders and Man-Holes. After
discussion, NC decided to maintain status quo for the norms ratified for the above AA.

RA may take suitable consequential action accordingly.

Casc No.AR-412 M/S.ANGLO STEEl,PVT.LIMI′ I｀ED

Meeting No. 14/81 I{Q I- ile :0 I/8 l/050/00 I 85/AM I 6/

Datcdi-04.10.2016 RI,A File:03/94/040/00165/AM16/

Sub.lect: Modification of ratified nonns in respect of Advance Authorization No.

03 I 0196525 dated 09.06.20 I 5.

Decision:NC observed that application for modification of the norrns for the above AA has been

refened to MSME for comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016-

Case No.AR-413 M/S.ANGI.O STE剛 ′PVT.IッIMITED

Meeting No. l4l{i I llQ File : 0l/81/050ru01841AM|61

Datedi-04.10.2016 RLA Filc:03/94/040/00173/AM16/

Sub.iect Modification of ratifled norrns in respect of Advance Authorization No.

$ I 07 q65?6 dated 09.06.20 I 5.

I)ecision: NC observed that application for modification of the norms for the above AA has been

rcferred to MSMII for comments. NC decided to await their comments and defer the case.

r l<--'
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The case stands defelTcd to 15。 11.2016.

Casc No.AR-414 M/S.ANGLO STEEL PVT.LI MITED

Meeting No. 14/81 HQ Filc:01/81/050/00186/AM16/

Datedi-04.10.2016 RLA「 ilc i 03/94/040/00182/AM16/

Sub.iect: Modi3cation of ratined il。「lllS in respcct of Advance Authol・ ization No.

0310796527 dated 09.06.2015.

Decision: NC observed that application for modification of the norns for the above AA has been
referred to MSME for comments. NC decided to await their comments and defer the case.

The case stands defened to 15.11.2016.

Casc No.AR-415 M/S.GRAVI・1｀A INDIA LI卜 41TED
Meeting No. l4l81 HQ File iO1/81/050/00382/AM14/

Datcdi-04.10.2016 RLA Filc:13/24/040/00042/AⅣ l14/

SLrb.iect: Ratincation of llorms in respect of Advance Authorization No. 1310045543

dated 30.12.2013.

Decision: NC observed that application for for the above AA has been referred to MSME for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.AR-416 M/S.GRAVITA IND:A LIMITED
Mccting No.14/81 HQ Filc:01/81/050/00147/AM15/
Dated:-0410.2016 RLA F‖ c:13/24/040/00057/AM14/
Subject: Ratiication Of norlns in respect of Advallcc ALithOrization No. 1310046460

dated 19.03.2014.

Decision: NC decided to ratify the norms for the above AA on repeat basis with AA No.13100428jt
dated 30.04.2013 inclusive of 5Yo wastage on lead content basis as per MSME comments vide their
email dated 28.09.201 6.

RA may suitable consequential action accordingly.

Case No.AR-417 M/S.GRAVITA INDIA LIλ 41TED
Mccting No.14/81 HQ Filc No.:01/81/050/00296/AM16/DES― I1/
Dmcd:― o4.10.2016 RLA Filc No.:13/24/040/00003/AM16/

Sub.iect: Ratincation of Norms of Advance Authorization No.1310047857 dated
06.05.2015.

Decision: NC observed that application for the above AA has been referred to MSME for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.11.2016.

Case No.AR-418 M/S.GUJARAT COPPER ALLOYSI′ IMITED
Meeting No. l4l81 HQ Filc:01/81/050/00048/AM16/DES― I1/

Dated:-04.10.2016 RLA File:03/94/040/01031/AM15/

Sub.iect: Modincation/amelldnlent of ratifled 1lol・ nls in l・espcct of advance authorization

no.0310793497 dated 02.02.2015.

Decision: NC decided to modify the norms for th"
cornments of DIPP vide UO No. 1218312016- TSW4l8-A/R dated 04.10.2016 as under :

f
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1. Description of export product may be modified from " Copper Strips Size 50 x 6 mm" to "
Copper Flats/Strips/ Profi les"

RA may suitable corrsequential action accordingly.

Case No.AR-419 M/S GU」 ARAT COPPER ALLOYS LIMITED
Meeting No. l4l81 IJQ File :01/8 1/050/00047/AMl 6/DES-Il/
Datcd:-04.10.2016 RLA File:03/94/040/01032/AM15/

SLrbject: Modification/amendment of ratified norms in respect of advance authorization

no. 03 10793498 dated 02.02.201 5.

Decision: NC decided to modify the norms for the above AA for the purpose of redemption as per

cornr.nents of DIPP vide UONo.1218312016- TSW419-A/R dated 04.10.2016 as under:

1. Description of export product may be modified from " Copper Flats and profiles" to
"Copper Flats/ Profiles/Rods above 1 1.5 mm dia."

2. Description of import item may be modified from "Continuous Cast Copper Wire Rod"
to "Continuous Cast Copper Wire Rod 8 mm dia."

I{A may,' suitable couseqtrcntial action accordirrgly.

Case No.AR-420 M/S KEIINDUSTRIES LIMITED
Meeting No. l4l81 IIQ F c No.:01/81/050/00427/AM15/DES― II

Datcd:-04 10.2016 Itハゝ
「
Ic No.05/23/040/00263/AM15

Sub.ject: Modification of ratified norms in respect of Advance Authorization No.

05 I 039 I 365 dated 26.09.201 4.

Decision: NC observed that exports by the company were made prior to ratification of norms by the
Norms Committee and nct weight of export items and contents of imported inputs heave been indicated
in Shipping Bills. NC decided to restore the description of export items as per Advance Authorization
for the purpose of redemption.

RA rnay take suitable consequential action accordingly.

Casc No AR-421 M/S.KEIINDUSTRIES LIMITED
Mceting No. 14l81 HQ File No.: 0 l/8 1/050/00267 I AMI S/DES-Il

Dated:-04.l().2016 RLA File No.:05/23/040/00031/AM14/

Sub"iect: Modification of ratified norms in respect of Advance Authorization No.

05 1 0354409 dated I 6.05.2013.

Decision: NC observed that exports by the company were made prior to ratification of norms by the
Norms Committee and net weight of export items and contents of imported inputs heave been indicated
in Shipping Bills. NC decided to restore the description of export items as per Advance Authorization
for the purpose of redemption.

RA may take suitable consequential action accordingly.

Case No.AR-422 M/S.KEIINDUSTRIES LIMITED

Mceting No. l4l81 IJQ File No: 0l/81/050/001 58/AM I 6/

Datcd:-04 10.2016 RLA F‖ cNo:05/23/040/00013/AM16/

Sub.lect: Modification of ratified norms in respect of Advance Authorization No.

05 I 0394365 dated 21 .05.201 5.

Decision: NC observed that exports by the company were made prior to ratification of norms by the
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Norms Committee and net weight of export items and contents of irnported inputs heave been indicated
in Shipping Bills. NC decided to restorc the description of export itcms as per Advance Authorization
for the purpose of redemption.

RA may take suitable consequential action accordingly.

Casc No.AR-423 M/S KEIINDUSTRIES LIMITED
Meeting No. l4l81 HQ File No: 0l/811050100218/AM16/
Dated:-04.10.2016 RLA Filc No:05/23/040/00124/AM16/

Sub.iect: Modification of ratified norms in respect of Advance Authorization No.
0510394767 dated 01 .07.2015.

Decision: NC observed that exports by the company were made prior to ratification of norms by the
Norms Committee and net weight of export items and contents of irnported inputs heave been indicated
in Shipping Bills. NC decided to restore the description of export items as per Advance Authorizatiorr
for the purpose of redemption.

RA may take suitable consequential action accordingly.

Casc No.AR-424 M/S.KEIINDUSTRIES LIMITED
Meeting No. 14l81 HQ File No.: 0 1 l8ll50l288lAM I 5/DES-Il
Dated:-04.10.2016 RLA Filc No.:05/23/040/000143/AM15/

Sub.lect: Modification of ratified norms in respect of Advance Authorization No.
0510389637 dated I 1.07 .2014.

Decision: NC observed that exports by the company were made prior to ratification of norrns by the
Norms Committee and net weight of export items and contents of imported inputs heave been indicated
in Shipping Bills. NC decided to restore the description of export items as per Advance Authorization
for the purpose of redemption.

RA may take suitable consequential action accordingly.

Casc No AR-425 M/S.KEIINDUSTRIES LIMITED
MeetingNo. l4l81 HQ File No: 01/81/050/002l9lAMl6l
Dated:-04.102016 RLA File No:05/23/040/00060/AM16/

Subject: Modification of ratified norms in respect of Advance Authorization No.
0510394766 dated 0l .07.2015.

Decision: NC observed that exports by the company were made prior to ratification of norms by thc
Norms Committee and net weight of export items and contents of imported inputs heave been indicatcd
in Shipping Bills. NC decided to restore the description of export items as per Advance Authorization for
the purpose of redemption.

RA may take suitable consequential action accordingly.

Casc No AR-426 M/S.KEIINDUSTRIES LIMITED
Meeting No. l4l81 HQ File :01/8 l/050/00428/AM I 5/ DES-Il
Datcd:-04.1()2016 RLA File:05/23/040/00300/AM15/

Subject: Modification of ratified norms in respect of Advance Authorization No.
05 I 0391 610 dated 16.10.2014.

Decision:NCobservedthatexportSbythecompanyweremade'r
Norms Committee and net weight of export items and contents of imported inputs heave been indicated
in Shipping Bills. NC decided to restore the description of export items as per Advance Authorization for
the purpose of redemption.

rf L^
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RA may take suitable consequentiaI action accordingly.

Case No.AR-427 M/S.MAN INDUSTRIES(INDIA)LIMI´ I｀ED

Mecting No. l4l81 HQ Filc No:O1/81/050/00018/AMH/DES.I1/

Datcdi-0410.2016 RLA File No:03/95/040/00020/AⅣ ll1/

Subject: Modiflcation of flxed norms in rcspect of advancc authorization no.

0310571458 dated 27.04.2010.

Oecision: NC observed that representation for modification of norms has been referred to DIPP for

comrnerrts. NC decided to await their comments and defer the case.

'llre case stands deferred to l5.l I .2016.

Casc No AR-428 M/S.MAN INDUSTRIES(INDIA)LIMITED

MeetingNo. l4l81 HQ Filc No:O1/81/050/00039/AM11/DES.H/

Datcd:-04.10.2016 RLA Filc No:03/95/040/00102/AM11/

SLrb.jcct: Modiflcation of flxed norms in respcct of advancc authorization no.

0310575282 datcd 20.05.2010.

ffithatrepresentationformodificationofnormShasbeenref.erredtoDlPPtor
comments. NC decided to await their comments and defer the case'

-l'lrc 
case stands deferred to 15.1 1 .2016.

M/S.MAN IN DUSTRIES(INDIA)LIMITEDCasc No AR-429

Mccting No.14/81 HQ File No:O1/81/050/0()020/AMH/DES.H/

RLA File No:03/95/040/00053/AMI1/

Ⅳlodiicatio1l of ixed 1lorins ill rcspect of advancc authorization no

0310571777 datcd 28 04.2010.

Dated:-04.102016

een referred to DIPP for

colnmcnts. NC decided to await their comments and defer the case.

'['lre case stands deferred to 1 5. I I .201 6.

HQ Filc No:017817b557oo2607AMo5'DES― I1/

Modiication of■ xed norms in H

0710058415 dated 09.07.2008.

Casc No.AR-430

Meeting No. l4l81

Dated:-04.10.2016

Subject:

O"cision, NC observed that representation for moditlcation ot norms nas

cornments. NC decided to await their comments and defer the case.

The casc stands deferred to 15.1 1 .2016.

PRIVATE LIMITEDCasc No.AR-431
HQ Filc:O1/81/050/00451/AM16/Meeting No. l4l81
面 e:07/24/040/00334/AM16/Datcd:-04 102016

eci of Advance Authorization No'

0710109260 dated 13.01.2016.
een referred to DHl for

comments. NC decided to await their comments and defer the case.

Sub.iect:



ｒ
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The case stands deferred to I 5.I 1.2016.

Casc No.AR-432 M/S.TTP TECHNOLOGIES PRIVATE LIMITED
MeetingNo. l4l81 HQ File : 0l/81/050/00450/AM I 6/

Dated:-0410.2016 RLA File:07/24/040/00322/AM16/

Subject: Modification of ratified norms in respect of Advance Authorization No.
071 0 I 09 I 89 dated 22.12201 5.

Decision: U NC observed that representation for modification of norms has been referred to DHI for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 15.1 1 .2016.

Casc No.AR-433 M/S.TTP TECHNOLOGIES PRIVATE LIMITED
Meeting No. 14l81 HQ File : 0l/81/050/001 83/AMl l/
Dated:-04.10.2016 RLA Filei 07/24/040/00121/AMl1/

Subject: Modification of ratified norms in respect of Advance Authorization No.
07 10072965 dated I 5.07.20 I 0.

Decision:NCobservedthatrepresentationformodificationofno.*im
comments. NC decided to await their comments and defer the case.

The case stands deferred to l5.l 1 .2016.

Date: 19.10.2016
Place: New Delhi

w-
(Vinod (u,nur. Kashyap)

Foreign l'rade Development Officcr

.,: .,: , 
, ,,

.,..
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`
Govt. of India

Ministry of Micro Small & Medium Enterprises
Office of the Development Commissioner

Mechanical Division

Subject: AA No 0510375028 dated 31.12.13 of lv{/s Pilot Industries Limited.

Thc n0111ls lnay be ttxed as彙〕l!01vs:_

:i認鶴響乱軋露ち出:鵠憮譜:11ッ戯j慇1にd∞mm h素 .

This issues with the apprOval ofDirectOr(ME)

4-′ o‐ 20り

`

/

(K.S.SOdlll)
AD(ME)

:IM&A―DCMsME dated 24.09.16

一負■́



l0
4 4o-zotc

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0411012016 - Case No. 1413/81 (lWs Tempel Precision Metal Products
India Pvt. Limited) (Advance Authorization No. 0410156295 dated 17.03.2014)

Firm may be asked to submit the following details:

1. Informationinrespectof S1.No.3,4,5, ll & llA of StandardDeficiency
Format in respect of export items at Sl. No. 7 to ll & 13 to 18.

Norms committee may take a view

´ 二11可 lc
(S.K.Jain)

Development Officer
Norms Committee I
DIPP No. 1218312016-TSW/10 dated 0411012016

-Qz --



Government of lndia
Ministry of Steel

Technical Division

Ratification of norm in terms of Para 4.7 of HBP (Vol) Advance Authorization
No 0310800978 dated 14.12.2015 - M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their UO No 01i81/50/535/AM-16/DES-ll/ 20 dated 20.07.2016
regarding furnishing the comments of Ministry of Steel for ratification of the quantity
of item of import and export of the above mentioned Advance Authorizations. ln this
connection, the following quantity of import may be allowed against export:

The quantity has been calculated by allowing 3% net of wastage towards cold rolling
of imported coils followed by slitting to get the desired thickness and width. However,
iToort of seconds & defectives, ex stock, stock lot should not be allowed aoainst the
aforesaid AA.

(S
Deputy lndustrial Adviser

Bhawan, New Delhi.

29
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Item of export Quantity Item of import Quantity

1 Cold Ro‖ed Stainless
Steel strips Thickness
0 20 MM to 0 30 MA/1 of

width 240 mm Grade
410S

11379180
Kg

Cold rolled stainless steel
coils of thickness above
0.30 MM of 250 mm to
600 mm Grade 4105

11720555
Kg

Shri Vinod Kas

Ministry of Steel UONo 2(2)/2015‐ TVV―Vo「 |ldated 03 10 2016

1/~N
― ―
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Department of Industrial Policy & Promotion -.31 a

(TSw) 
rrrur.vrrvu 

4-to'2o11

NC Meeting dated 0411012016 - Case No.2212181 (M/s Thermo Cables Limited) (Advance
Authorization No. 0910063003 dated 21.12.2015)

Advance Authorisation may be ratified as under:

l. Net weight of export product may be specified as 5352 Kgs.
2. Words "Copper conductor, Voltage rating 600V" may be suffixed with the description of

export product.
3. Quantity of import item at Sl. No . I may be allowed as applied for i.e. 2044.08 Kgs.

inclusive of 0.25 0/o wastage as claimed by the firm.
4. Quantities of import items at Sl. No. 2 & 3 may be allowed on net to net basis as

claimed by the firm.
5. Quantity of import item at Sl. No.fi^uy be allowed inclusive of 0.30 o/o wastage as

claimed by the firm. I -

Norms committee may take a view

―
 ″ ‐~ ¬ ol′6

(S.Ko Jain)
Development Offlcer

Norms Committee II
DIPP No.12/83/2016-TSW/39 dated 04/10/2016

Vバ ^
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Depart】ment of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 0411012016 - Case No.2312181 (M/s Thermo Cables Limited) (Advance
Authorization No. 09 f 0063004 dated 21.12.2015)

Advance Authorisation may be ratified as under:
1. Net weight of export products may be specified as under:

SI.

No.
Net Export

Weight

(Kgs.)

Sl.

No.
Net Export

Wcight

(Kgs.)

Ｓ‐
．
Ｎ。

Net Export

Wcight

(Kgs.)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs。 )
1 250580 6 6508 2590 16 9414
2 31099 7 10142 つ

４ 1975 17 20,8
3 1557 8 20183 13 18998
4 7699 9 19605 14 4324
5 2755 10 648 15 3179
Words..Aluminiumconductor,vottagewiththe
description of export products at Sl. No. 1 & 3 to g.

3. Words "Copper conductor, Voltage rating I100V" may be suffixed with the description
of export products at Sl No. 2 & 9 to 15.

4. Words "Copper conductor, Voltage rating 225Y' may be suffixed with the description of
export products at Sl No. 16 & 17.

5. Quantities of import items at Sl. No l, 5, 7, g, ll, 13 & 15 viz. Aluminium 9.5 mm Rod
(EC Grade) may be allowed as applied for, for export items at Sl. No. I & 3 to g
respectively taking clue from Engineering Table_5.

6- Quantities of import items at Sl. No 3,17,19,21,23,25,27 &.29 viz. Continuous Cast
Copper Rod 8mm (Electrolytic Grade) may be allowed as applied for, for export items
at Sl. No. 2 & 9 to 15 respectively taking clue from Engineering fuUt..-+ A S.7. Quantities of import items at Sl. No 2, 12, 14 & 16 viz. pVC Compound may be
allowed as applied for., for export items at Sl. No. l, 6,7 & 8 respectively taking clue
from Engineering Table-5.

6. Quantities of import items at Sl. No 4,6, g,10, lg, 20,22,24,26,2g,30,32 &34 viz.
PVC Compound may be allowed on net to net basis , for export iiems at Sl. No. 2 to 5,
& 9 to 17 respectively as claimed by the firm. . Accordingly quantities of import items
at Sl. No. 18, 20 & 24 may be restricted to 14670 fgr., 469.4 Kgs. & i:z+ t<gr.
respectively/

8. Quantities of import items at Sl. No 31 & 33 viz. Continuous Cast Copper Rod gmm
(Electrolytic Grade) may be allowed inclusive of 0.25 o% wastage as claimed by the firm
for export items at Sl. No. 16 & 17.

Norms committee may take a view

ユ
θ々 ′́6‐ 26′

`

2.

イ 薦 ご 訴 評

li。

Development Offlcer
Norms Committee Ⅱ
DIPP No.12/83/2016-TSW/40 dated o4/10/2016
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Government of lndia
Ministry of Steel

Technical Division

Ratification of norm in terms of Para 4.7 of HBP (Vol) Advance Authorization
No No 0310801276 daled 22.12.2015 - M/s Phoenix Foils Private Limited,
Mumbai.

DGFT may refer to their UO No 01/81/50i509/AM-16/DES-lt/92 dated 29.02.2016
regarding furnishing the comments of Ministry of steel for ratification of the quantity
of item of import and export of the above mentioned Advance Authorizations. ln this
connection, it is informed that there is a standard input output norm at C-526 for
export of cold Rolled Stainless Steel plates/sheets/strips/wide coilsicircles against
import of Hot Rolled stainless steel wide coils/strips of relevant grade. Theiefore
Ministry of steel recommends the aforesaid Advance Authorization may be cleared
taking clue of the aforesaid SION at C-S26.

rfrDo--_--
(S.KEh-atnagar)

Deputy lndustrial Adviser

Shri Vinod Bhawan, New Delhi.
Ministry of Steel U.O.No. 2(2)t2011lVV-Vot-il dated 03102016

rH
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Department of Industrial Policy & Promotion - ,61, ^:
(TSw) 

rr,m.,,,r o4-/0-2016

NC Meeting dated 0411012016 - Case No.67114181 (M/s Stain Lay India Pvt. Limited)
(Advance Authorization No. 0510397592 dated 12.02.2016)

Advance Authorisation may be ratified as under:

1. Export item to contain 1000000 Kgs. of Non-Magnetic Stainless Steel Circles Grade
201.

2. Words "of relevant grade and thickness" may be suffixed with the description of import
item and quantity of import item may be allowed as applied for i.e. 1100000 Kgs. as
l.l0 Kgs./Kg. content in the export products

Norms committee may take a view

-ffia
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 1218312016-TSW61 dated 0411012016

\.--l,
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1l
Department of Industrial Policy & Promotion

(rsw) Oli-\6-2Ue

NC Meeting dated 0411012016' Case No. 19/5/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510397728 dated 26.02.2016)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

1 10543 30 113.5 59 3457.6 88 345.2
2 15492.5 31 262.1 60 647.8 89 6H.3
3 1248.9 32 7H.3 61 1060.4 90 298.7
4 1344.8 33 1183.7 62 394.4 91 403.8

5 1518.4 34 2367.5 63 191.5 92 1410.5
6 1923.6 35 22.4 64 278.3
7 2325.4 36 34.7 65 743.2
8 2166.1 37 51.3 66 325。 6
9 2659.8 38 22.4 67 325.6
10 4016.3 39 34.8 ０

０
′
Ｕ 1239.5

4905.8 40 51.3 69 886.9
つ
乙 7151.5 41 73.9 70 1203.2
13 3257.5 42 123.4 71 2218.4
14 3214.7 43 183.5 72 5744.3
15 3893.7 44 391.9 73 11022.2

16 5035.6 45 1032.1 74 16615.9
17 17759.4 46 425.2 75 1257.1
18 1396.8 47 757.3 76 6911.8
19 1835.5 48 897.2 77 12915.9
20 2082.7 49 980.7 78 24293.5
21 2178.7 50 1 161 79 5968.6
22 367.2 51 2015.8 80 11067.5
23 720.3 つ

４
く
υ 2508.1 81 20693.2

24 289.8 53 7655.5 82 2478.7
25 359.8 54 10759.2 83 9717.2
26 1057.3 55 13835 84 18647.4
27 1281.5 56 4331 85 1793.4
28 2434.4 57 6648.8 86 785.2
29 2941.51 58 8397.6 87 1295.8

-b 4-



2. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. | , 2, 26 to 2g, 59 to 69 & 76 to g9, as
1.01 Kgs./kg content in the Export products

b) ForExportproductsmentionedatSl.No. 3to9, 13to 16,29, 35to52,56to5g,75,90
& 97, as per Engineering Table 5.

c) For Export products mentioned at Sl. No. 10,
1756.7 Kgs./Km., 2773.7 Kgs./Km. & 8875.8
from Engineering Table 5.

d) For Export products mentioned at Sl. No. 18 to 22, as applied for i.e. I13.35 Kgs./Km.,
181.36 Kgs./Km., 226.7 Kgs./Km., 272.03 Kgs./I(m. & 68.01 Kgs.il(m. respectively,
taking clue from Engineering Table 4.

e) For Export products mentioned at sl. No. 23, 24 &. 25, as applied for i.e.
181.36 Kgs./Km., 108.81 Kgs./Km. & 108.81 Kgs./Km. respectively, taking clue
from Engineering Table 5.

0 For Export products mentioned at Sl. No. 30 to 34, as applied for i.e. 91.11 Kgs./Km.,
223.23 Kgs./Km., 640.54 Kgs./Km., l0gl.97 rgs.7Km. & 2172.g4 Kgs./Km.
respectively, taking clue from Engineering Table 5.

g) For Export products mentioned at Sl. No. 53, 54 & 55 as 4529.4 Kgs./Km,
6841'8 Kgs'/Km & 8875.88 Kgs./Km., respectively taking clue from Engineering
Table 5.

71, 12 & 17 as 1294.4 Kgs./Km,
Kgs./Km., respectively takingclue

as per Engineering Table 4.
as 485.4 Kgs./Km taking clue from

h) For Export products mentioned at Sl. No. 70 to 74,
i) For Export products mentioned at Sl. No. 92

Engineering Table 4.
3.Quantities Of impOrt itcm at Sl.No 2 viz.xLPE COmpound of relevant grade may be

a1lo、ved as  l.o5Kgs./kg cOntent in the expOrt prOducts at Sl.No.l t0 24,26 to 29ぞ
% 56 to

92.

生 Qm面
“

s」 hpo■
"m江
割.No 3宙zb胃

酬 ち躍 8:l∫顎

d tt L“ Kメ g
contcntin the expOrt products at SI.No.1

5.Quantitics Of impO■ item tt Sl.No 4宙z.Relevant Plasticizers may be a110wed as

aお鵠衰f柵嘗∬w‖S&溝
驀i曹嚇 :鱗∬号ダ駕

:Lili舅 :j;11:孝11ltentintheExportpro
7.Quantities Of impOrt itcm at Sl.No.6 viz.Glass Mica Tape may be a110wed as

&艦:責il:螢T樹1砒男ti=胤∬喘鷺1尋・どЪ誡ム謡腫li亀翼ぽ'%Qua面 d∝ o負mpO■ ■em at Sl.No8宙zが
,lwbedbWedぉ

L05 Kg&な g cOmem
in the cxport products at Sl.No.56to 58(

Norlns cOmlnittee may take a view

Norms Committee Ⅱ
E)IPP No.12/83/2016-TSW/71 dated o4/10/2016

(S.K.Jain)
Development Officer

1/~H
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Departl■ent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 0411012016 - Case No. 18/5/81 (M/s Jindal SAW Limited ) (Advance
Authorization No. 0510397868 dated 09.03.20f6)

Advance Authorization may be ratified as under:

1. Net weight of export items at Sl. No. 1,2 & 3 may be specified as 603.2 MT,
35342.7 MT & 17345.7 MT respectively.
Words " Externally Coated with 3LPE" given in the description of export items
at Sl. No. l, 2 & 3 may be replaced with words " Externally coated with
3.5 mm 3LPE"
Import item at Sl. No. I shall be of thickness 9.53 mm & relevant grade as
contained in the export item at Sl. No. l.
Quantity of import item at Sl. No. I may be allowed as 601.403 MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 1 as per sroN c-1292.
word " Electrode" may be deleted from the description of import item at Sl. No
2 and quantity of import item at Sl. No. 2 may be allowed as applied for i.e
2.370 MT taking clue from SION C-1292.
Quantity of import item at Sl. No 3 viz. Relevant welding Flux may be
allowed as 3.015 MT taking clue from SION C-593.
Quantities of import items at Sl. No 4, 5 & 6 may be allowed as applied for
taking clue from SIONs C-593 & C-1292.
Quantity of import item at Sl. No. 7 viz. Relevant Epoxy powder may be
allowed as0.923 MT asper SION C-1292.
Quantity of import item at Sl. No. I viz. Relevant Adhesive may be allowed as
appliedfori.e. 1.886 MT takingcluefrom SION C-1292.
Quantity of import item at sl. No. 9 viz. Relevant polyethylene may be
allowed as applied for i.e. 29.832 MT taking clue from sIoN c-12g2.
Import item at Sl. No. 10 shall be of thickness 14.27 mm & relevant grade as
contained in the export item at Sl. No. 2.
Quantity of import item at Sl. No. 10 may be allowed as 35767.2 MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 2 as per sIoN c-lzg2.
word " Electrode" may be deleted from the description of import item at sl. No
11 and quantity of import item at Sl. No. I I may be allowed as applied for i.e
141.04 MT taking clue from SION C-t292.
Quantity of import item at Sl. No 12 viz. Relevant welding Flux may be
allowed as 176.713 MT taking clue from SION C-593.
Quantities of import items at Sl. No 13,14 & 15 may be allowed as applied for
taking clue from SIONs C-593 &. C-1292.
Quantity of import item at Sl. No. 76 viz. Relevant Epoxy powder may be
allowed as 37.162 MT as per SION C-1292.
Quantity of import item at Sl. No. 17 viz. Relevant Adhesive may be allowed
as applied for i.e. 76.92 MT taking clue from SION C-1292.

11.

2.

3.

4.

5.

6.

7.

8.

9.

10.

12.

13.

14.

15.

16.

17.
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18. Quantity of import item at Sl. No. 18 viz. Relevant Polyethylene may be
allowed as applied for i.e. 1202.63 MT taking clue from SION C-1292.

19. Import item at Sl. No. 19 shall be of thickness 14.27 mm & relevant grade as
contained in the export item at Sl. No. 3.

20. Quantity of import item at Sl. No. 19 may be allowed as 17554.7 MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 3 as per sIoN c-r292.

21. Word " Electrode" may be deleted from the description of import item at Sl. No
20 and quantity of import item at Sl. No. 20 may be allowed as applied for i.e.
69.225 MT taking clue from SION C-1292.

22. Quantity of import item at Sl. No 2l viz. Relevant Welding Flux may be
allowed as 86.728 MT taking clue from SION C-593.

23. Quantities of import items at Sl. No 22,23 &24 may be allowed as applied for
taking clue from SIONs C-593 & C-t292.

24. Quantity of import item at Sl. No. 25 viz. Relevant Epoxy Powder may be
allowedas 18.239 MT asper SION C-1292.

25- Quantity of import item at Sl. No. 26 viz. Relevant Adhesive may be allowed
as applied for i.e. 37.26 MT taking clue from SION C-1292.

26- Quantity of import item at Sl. No. 27 viz. Relevant Polyethylene may be
allowed as applied for i.e. 590.27 MT taking clue from sIoN c-12g2.

Norms committee may take a view

-aT--

(S.K.Jain) e

Development Officer
Norms Committee II
DIPP No. 1218312016-TSW/75 dated 04fi0t2016
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provide the information whether the software being imported
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No…“lК15/2016-IPHW
飾
Date..120S曖 016

w.r.t DGFT UoO.No.01/81/50/46/AM-17/DES― I1/169 dated 20。 7.16

〆
一_58´               ―

ELECTRONICS NIKETAN
6,C.G.0.COMPLEX
NEW DELHI… 110003

Mis. Automation Engineers A.B. pvt. Ltd.,
98, Vardan Apartment,64 - I.I. p Extension
Patparganj
New Delhi-110092

Sub:-Application for ratification of norms of Advance Licence No 051039 7904 dated 11.3.2016
for export of " Electrical Control panel,,.

Sir,

^L^_.^ 
Please refer to your application received from the O/o the DGFT on the subject cited

aDove.

? You are requested to provide the following information to enable further processing of
the proposal.

i) Composition of each sets and pack of each export as well as import itemsii) Quantity of import /export products required ior manufacturing one unit of exportproduct separately

iiil Wastage claimed in the manufacturing process.
iv) Justification of wastage

%y to:―
Shri Vinod Kumar Kashyap
FTDO
O/o DGFT
UdyOg Bhavan,New Delhi

之

・ELECTRONICS INDIA
3‖ i●●Needs M″ li●●Chlps
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Department of Industrial Policy & Promotion
6q-lo-261d

(rsw)

NC Meeting dated 0411012016 - Case No. 25114181
Authorization No. 56f 0004884 dated 18.04.20f 6)

(lWs H. D. Wires Pvt Ltd.) (Advance

Taking clue from SION C-371, Advance Authorisation may be ratified as under:

l. Word "of relevant grade of steel " may be suffixed with the description of import
item at Sl. No. I and its quantity may be allowed as 618.734 MT as 1.04 Kgs./Kg.
content in the export product.

2. Quantity of import item at sl. No. 2may be allowed as4.949MT.
3. Quantity of import item at Sl. No. 3 may be ailowed as 3094 Nos.
4. Quantities of import items at Sl. No. 4 & 5 may be allowed as 24.749 MT &

1.856 MT respectively.

Norms committee may take a view

e-*- \l{.r

Norms Committee II
DIPP No. 1218312016-TSW/91 dated O4fiOt2Ot6

(S.K.Jain)
Development Officer

EL
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Department of Industrial Policy & Promotion

(rsw)

Development Officer
Norms Committee II
DIPP No. 1218312016-TSW93 dated 0411012016

4-t o-2o/{

NC Meeting dated 0411012016 - Case No. 69/14181 (M/s Swiftmet Wire & Resin Private
Limited ) (Advance Authorization No. 0510398233 dated 19.04.2016)

Taking clue from SION C-1, Advance Authorization may be ratified as under:

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 5050 Kgs.
as 1.01 Kgs./Kg. content in the export product.

Norms committee may take a view

-9a- ,-. ltol , 6
(S.K.Jain)

-60-
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NC Meeting dated 04t10t2016- Case No. l2t7l81(M/s Diamond Engineering (Chennai) pvt.
Limited) (Advance Authorization No. 0410161g46 dated 26.04.2016)

Advance Authorisation may be ratified as under:

l' Word "Relevant" may be prefixed with the descriptions of import items at Sl. No.Itog.
2' Quantity of import items at Sl. No. 1 may be allowed as 1.05 Kgs./Kg. contentrn export items.
3' Quantity of import items at Sl. No. 2 may be allowed as 1.03 Kgs./Kg. contentin export items.
4' Quantities of import items at sl. No. 3 to 8 may be allowed as 1.02 Kgs./Kg.content in export items.

Norms committee may take a view

NOrms Committee Ⅱ
DIPP No.12/83/2016-TSw/95 datcd o4/10/2016

く「島戸
d%

Development Officer
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Department of Industrial Policy & Promotion Q-/6-loA

(rsw)

NC Meeting dated 0411012016- Case No.36/14181 (M/s Jindal SAW Limited ) (Advance
Authorization No. 0510398429 dated 09.05.2016)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 4, 5 & 1 I of Standard Deficiency Format,
Export product wise.

2. Justification for the import of all grades & thickness of steel coil/plates
(import items at Sl. No. 1,6,11,16,21,26,35,44 & 53) when the wall
thickness and grade of pipes & bends (export items at Sl. No. I to l0) is
known.

3. Thickness of 3LPE coating in export items at Sl. No. 6,7 & g.

4. Detailed calculations/basis for the quantities of import items at Sl. No. 32
to 34,41 to 43 & 50 to 52, supported by coating thicknesses and coating
areas in the export items and wastages claimed at each stage oi
manufacture.

5. Detailed calculations/basis for the quantities of import items at Sl. No. 53
& 58, supported by the calculations of their net weights in the export
items.

Norms committee may take a view

./ --4.Z-- -tl r.l .6

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1218312016-TSWI0l dated 04fi0t2016

VX
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Department of Industrial Policy & Promotion

(TSW) 
& Promotion a*/o4o/4

NC Meeting dated 0411012016 - Case No. 38/14l8lg[s KEI Industries Limited) (Advance
Authorization No. 0510398585 dated 24.05.2016)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2- Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.
Norms committee may take a view

(S.K.Jain)

Norms Committee II Development officer

DIPP No. 12183/2016-TSWI07 dated O4fiOt20t6

-63-



Departlllent of lndustrial Policy“ &Promotion

(TSW)

Norms Committee Ⅱ
DIPP No.12/83/2016-TSW/108 datcd 04/10/2016

V｀ペ

″
希 、1、

(S.Ko Jain)
Development Offlcer

NC Meeting dated 0411012016 - Case No. 42114181 (l\{/s Kumar Engineering Works)
(Advance Authorization No. 0510398630 dated 26.05.2016)

Advance Authorisation may be ratified on repeat basis as under:

l. Words "containing 145500 Kgs of Stainless Steel" may be suffixed with the description
ofexport product.

2. Words "of relevant thickness and grade" may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 160050 Kgs. as 1.10 Kgs.^k.
content in the export products.

Norms committee may take a view

-64‐
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Department of Industrial Policy & Promotion ffide(rsw)

NC Meeting dated 0411012016 - Case No. 39/14l81(lWs KEI Industries Limited) (Advance
Authorization No. 05f 0398739 dated 07.06.2016)

Firm may be asked to submit the following information:

l. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.
Norms committee may take a view

-z?>_lt_ll6
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 1218312016-TSW/I 12 dated 0411012016

\r,{
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Department of Industrial Poticy & Promotion o 4-/o'2o6

(rsw)

NC Meeting dated 0411012016- Case No. 58/14181 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 03f0805983 dated 07.07.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. | & 2 under the
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of export item at Sl. No. 1 may be corrected as 110,000 Meters.
3. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. I &2.
4. Quantity of import item at Sl .No.2 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. No. I & 2.
5. Quantity of import item at Sl. No. 3 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.

content in the export items at Sl. No. I & 2.

Norms committee may take a view

/マ
ilヽ
。
も

(S.Ko Jain)
Development Offlcer

Norms Committee Ⅱ
E)IPP No.12/83/2016‐ TSW/118 datcd 04/10/2016
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EXPORT!TEM LIST
ADVANCE AUTHoRISAT10N FILE N0 03795′ 0407002367AM17
ADVANCE AUTHORlSAT10N N0 0310805983 DT 07 07 2016

Slze&,pe Of CaЫ es

3 Core X15Sq MM

3 Corex25Sq MM
3 Core X 6匈 V14

5 Core X25Sq MM

5 Core X4 Sq MM

卍滉

'電

響稀‖
Subt“ Unamoued caЫ es uメ。750V

l Core X25Sq MM

l Core X 4 Sq MM

110000000

_Cマ′

/ヽ



Department of Industrial Policy & Promotion
(rsw)

Norms Committee II
DIPP No. 1218312016-TSW/I l9 dated 04fi0t2016

V-

tt1
o*to-Larl

NC Meeting dated 0411012016- Case No. 59/14181 (l\{/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310805982 dated 07.07.2016')

Firm may be asked to submit the following information:

I . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

2rLfr,-ttc
(S.K.Jain)

Development Officer
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Department of Industrial Policy & Promotion
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NC Meeting dated 0411012016 - Case No.65/14181 (l\{/s Sainest Tubes Pvt. Ltd. ) (Advance
Authorization No. 0810f 38235 dated 07 .07 .2016)

Firm may be asked to submit the following information:

l. Difference in export and import items.

2. OD & WT of export & import items.

3. Process of manufacture with wastages claimed at each stage of manufacture.

Norms committee may take a view 2.- 
14fr 

.r t (
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. 1218312016-TSW120 dated 0411012016
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Departlllent of lndustrial Policyと &Promotion

(TSW)

ノ2`
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NC Meeting dated 0411012016 - Case No. 63/14181 (M/s Ram Ratna Wires Limited)
(Advance Authorization No. 0310806655 dated 27.07.2016)

Taking clue from SIONs C-206 & C-1323, Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. I may be allowed as 1.01 Kg./Kg. content in
the export product

2. Quantity of import item at Sl. No. 2 may be allowed :upto 5Yo of FOB value of
exports.

Norms committee may take a view

,_K\$
(S.Ko Jain)

Development Offlcer
Norms Committee Ⅱ
E)IPP No.12/83/2016-TSW/126 dated 04/10/2016

Vコ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0411012016 - Case No. 11/14181 (M/s Avon Exim Pvt. Limited)
(Advance Authorization No. 0310806886 dated 05.08.2016)

Advance Authorisation may be ratified as under:

l. Taking clue from SION C-1997, quantity of import item at Sl. No. I may be
allowed as 185400 Kgs. as 1.03 Kg./Kg. content in the export product

Norms committee may take a view

--Gr,6
(S. K. Jain)

Development Officer
Norms Committee II
DIPP No. l2183/2016-T3W/l30 dated 0411012016

t30
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Department of Industrial Policy & Promotion / 9]-(rsw) ffiou
NC Meeting dated 0411012016- Case No. 57114181 (lWs Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310806887 dated 05.08.2016)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/83/2016-TSW/131 dated 04/10/2016

V~4

Zn-Tr^tt 6
(S.K.Jain)

Development Offlcer
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NC Meeting dated 0411012016- Case No. 56/14181 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310807013 dated f 0.08.2016)

Firm may be asked to submit the following information:

I . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee II
DIPP No. 12183/2016-TSW/136 dated 04AOt2Ot6

F

r'-ffi't
(S.K.Jain)

Development Officer
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NC Meeting dated 0411012016 - Case No. 62114181 (M/s R. R. Kabel Limited) (Advance
Authorization No. 03 f 0807290 dated 22.08.2016)

Firm may be asked to submit the following information:

l. Voltage rating of cables.
2. Size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
3. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view
n') '-

Norms Committee Ⅱ
DIPP No.12/83/2016-TSW/139 dated 04/10/2016

V漱

′
/七 てJ′

`(S.K.Jain)
Development offlcer
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Departllllent of lndustrial Policyど 髭Promotion

(TSW)

NC Meeting dated 0411012016- Case No. 54/14181 (lWs Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310807398 dated 2G.08.2016)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

～
―

Norms Committee Ⅱ
E)IPP No.12/83/2016¨ TSW/141 datcd 04/10/2016

圏

(S.Ko Jain)
Development Offlcer
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NC Meeting dated 0411012016- Case No. 55/14181 (ltUs Polycab Wires Pvt. Limited)
(Advance Authorization No. 03 10807396 dated 26.08.2016)

Firm may be asked to submit the following information:

I . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee II
DIPP No. 1218312016-TSWI42 dated 04110t20t6

\?{
----------

-.;

2?fr,tta
(S.K.Jain)

Development Oflicer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0411012016- Case No. A/R-403 (M/s Associated Cables Pvt. Limited)
(Advance Authorization No. 0310790115 dated 10.10.2014)

Reply submitted by the firm vide letters dated 0810812016 &.0910812016 have been
perused which is not complete/proper and they may be asked to submit the following
information:

l. Total net weights of each cable including the net weights of all inputs (imported
as well indigenous, except packing materials)

2. Material balancing viz. net content of each imported and indigenous input, export
product wise.

3. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee II
DIPP No. 1218312016-TSW403-AIR dated 04fi0t2016

\G{

(S.K.Jain)
Development Officer

Z-.-ffi,a
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Department of Industrial Policy & Promotion
(TSW) 

' & Promotion q- lo- t9l6

NC Meeting dated 0411012016-Case No. A/R-404 ( M/s Perma-Pipe India Private Limited )
(Advance Authorization No. 3710001977 dated 16.08.2012)

. Reply submitted by the firm vide letter No. IL-ACC-COR-002-341-16-REV0 dated
26th July, 2016 has been perused which is not complete/proper and they may be asked to submit
the following information :

1. Total insulation areas & insulation volume in export items at Sl. No.
| & 2 supported by length and diameters of export items and
insulation thickness.

2. Detailed calculations/basis for the quantities of import item at Sl.
No. I to 4 supported by insulation thicknesses and insulation areas
in the export products and wastages claimed at each stage of
manufacture.

3. Reasons for vide variation in density of insulating coating in export
items at Sl. No. I &2

Norms committee may take a view

--ffi.rr15
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 1218312016-TSW404-A/R dated 04/10/2016

\Gj-
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Sir

Wilh rebrence tc subjecl AA, norm!
wastags on lead conunto""i..- 

"'t '"y be fxed on repoat bssis as por M No '1310042835 dated 30.04.13 inclusive of 5%
Regards

k.S.Sodhi
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NC Meeting dated 0411012016 - Case No. A/R-418 (M/s Gujarat Copper Alloys Limited )
(Advance Authorization No. 0310793497 dated 02.02.2015)

For the purpose of redemption of Advance Authorization, norms may be modified as
under:

l. Description of export product may be modified from " Copper Strips Size 50 x 6
mm" to " Copper Flats/Strips/ Profiles,,

Norms committee may take a view

Norms Committee II
DIPP No.12/83/2016-TSW/418-A/R dated 04/10/2016

-66´
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(S.Ko Jain)
Development Offlcer



Departlnent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 0411012016 - Case No. A/R-419 (M/s Gujarat Copper Alloys Limited )
(Advance Authorization No. 0310793498 dated 02.02.2015)

For the purpose of redemption of Advance Authorization, norms may be modified as
under:

l. Description of export product may be modified from " Copper Flats and
profiles" to " Copper Flats/ Profiles/Rods above I 1.5 mm dia. "

2. Description of import item may be modified from " Continuous Cast Copper
Wire Rod " to "Continuous Cast Copper Wire Rod 8 mm dia. "

Norms committee may take a view

-/ + \>'

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/83/2016¨ TSW/419-A/R dated 04/10/2016
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